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SHORT LIST OF DATES

h 112017 “Order of the Hon'ble Tribunal. Eastern Zone vide case number |
\ Original Application No. 136/2016/EZ.
02. .’1 10.2019 Order of the Hon'ble Tribunal vide c::%?atir11f15r_}i1 \LA. I
\ 09/2019.
03.12.2024 Mass petition on behall of over 500 morning walkers of |

Rabindra Sarobar Lake to the Chief Executive Ofticer. KMDA
to stop illegal construction work inside the Rabindra Saroba

Lake Area.

04. 23.12.2024 A letter of demand of justice issued o ll1e—r_c_.~:p6n_d_cms r'c-:_'llrdi.ﬂ_: '

illegal construction in the Rabindra Sarobar Lake area.

035 | The petitioners lile this instant app]icali(_)n ‘betore the Hon ble

Tribunal -

Scanned with ACE Scanner



SYNOPSIS

This is an Original Application alleging blatant violations of the directions by this
Hon'ble Tribunal passed in Qriginal Application No. 136/2016 and 40(THC)/2017 vide
order dated 150 November, 2017, by the state respondent No. 1 which is continuing at
present. That despite a specific direction upon Respondent No. 1 that there shall be no
new construction or extension of existing building without the leave of this Fon'ble
Tribunal, Respondent no. 1 has undertaken construction activities to extend existing
Gallery building and built-up area known as “Maa Phire Elo’ gallery. That despite several
attempts of the applicants to bring forth such violations of the Hon’ble Tribunal before
the concerned respondent authorities, the said constructions are ongoing causing

permanent irreparable harm to the fragile ecosystem of Rabindra Sarobar Lake.
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN BENCH, AT KOLKATA

Original Application No. [2025/EZ

BETWEEN:

. Kolkata Metropolitan ~ Development

. Department of Environment, Government
of West Bengal, through its Additional

- Sumita Banerjee, d/o Gobinda Gopal Banerjee,

Resident of 125, Rashbehari Avenue,
Sarat Bose Road, Circus Avenue, Kolkata
West Bengal 700029;

Email: dipankar.adhya@gmail.com

. Samir Kumar Bose, s/o Lt. Ananda Mohan Bose,

Resident of 7, New Shibtala Road,
Kolkata, Bansdroni, West Bengal 700070;

Email; samirbose30@gmail.com

. Dipankar Adhya, s/o Lt. Bijoy Chand Adhya,

Resident of 58/67A Lake Gardens,
Circus Avenue, Kolkata, West Bengal 700045;
Email; dipankar.adhya@gmail.com

-AND-

. State of West Bengal Service through

The Chief Secretary, Nabanna, 13th Floor,
325, Sarat Chatterjee Road, Mandirtala,
Shibpur, Howrah - 711102,

Email: cs-westbengal@nic.in

Authority, through its Chief Executive
Officer, Unnayan Bhavan, DJ-11, Sector I,
Salt Lake, Kolkata 700091;

Email; ceokmda@gmail.com

Chief Secretary, 5th Floor, Pranisampad

..Applicant{s)




s

. Central Pollution Control B.oard, through its
- Member Secretary, Parivesh BhaWan, Bast

Bhawan, Block LB-II, Salt Lake, Sector III,
Bidhannagar, Kolkata ~ 700 106;

Email: psecy.env-wb@gmail.com

. The West Bengal Pollution Control Board,

through its Member S(_ecretary,. Paribesh

Bhavan, 10A, Block - LA, Sectorll, Salt ,
Lake, Kolkata- 700 106; : L
Email: ms.wbpcb-wb@bangla.govin ' '

. West Bengal State Wetlands -Authority

through the Member Secretary (Additional
Charge), Department of Environment, Govt.’

of West Bengal, Pranisampad Bhavan, 5th

l Floor, LB-2, Sector-1II, Salt Lake, Kolkata-

700 106;

Email: psecy.env-wb@gmail.com

. The Commissioner of Police Kolkata,

18, Lalbazar Street, Kolkatg -700001;
‘Email: cp@kolkatapolice.gov.in

. Ministry of Environment, Forest ~and

Climate Change, through its Secretary,
Indira Paryavaran Bhawan, Jorbagh Road, .

New Delhi - 110 003; -
Email; secy-moef@nicin

Arjun Nagar, New Delhi - 110032
Email: msch. cpcb@mcm ¢ PR

...Respondent(s)

ORIGINAL APPLICATION U/S 14, 15,18 AND 20 OF THE NATIONAL

GREEN TRIBUNAL ACT, 2010 FILED AGAINST VIOLATION O THE,

* PRECAUTIONARY PRINCIPLE AND DIRECTIONS OF THE HON’BLE
TRIBUNAL BY RESPONDENT NO. 2 AND CAUSING DESTRUCTION OF
FRAGILE ENVIRONMENT AND ECOSYSTEM OF RABINDRA SAROBAR .

LAKE THROUGH CONSTRUCTION

MOST RESPECTFULLY SHOWETH:
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1. The address of the Applicant's counsel is 10 Kiran Shankar Roy Réad 2nd Floor
Room neo.33 Kolkata-70001,
2, The addresses of the Respondents are given above for service of notices of the
e instant application, :
3 sze Applicant above-named begs to present f}}e Memor_e.mdum of Original .
Applicatidn_agéinst repetitive violation of the Respondents on the',fact:s_‘ and R

grounds set-out hereunder: -

' JURISDICTION

1. This is an Original Application before the Hon' ble Tribunal under the mherent -
powers of the Tribunal u/s 14, 15 and 18 of the National Green Tnbunal Act,”

ER T

2. This is an Original Application alleging blatant violations of the_qimct'ic;ﬁs ft;y
+ this Hon'ble Tribunal passed in Original Application No. 136/2016 and
40(FHC)/2017 vide order dated 15% November, 2017, by the st-ate respondent
No. 1 which is contimiing at present, 'fhat despite a spe.cific direction upon
Respondent No. 1 that there shall be no new construction or extension of exisﬁ'ng
building without tht_e leave of this Hon'ble Tribunal, Réspondeﬂt 1o, .fl hés i
undertaken construction activities to extend existing Gallery building a.nd built-
up area kno;vn as ‘Maa Phire Elo’ gallery. That despite several attempts of the
applicants to bring forth such violations of the Hon’ble Tribunal’s di.re'ct.idns
before the concerned requnc#entlauthoritieé,_the_said conslructioﬁs- are ‘OIIIgo‘ing

causing permanent irreparabie harm to the ﬁfragile ecosystem of Rabindra

Sarobar Lake. Thus, the matter is within the jurisdiction of this Hon’ble Tribunal,

egd No. 15 3alk
EXPIRY DRE
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& dccasions have passed orders protecling the said Lake territory. The-




The illegal and poluting activities of the State Respondents are con&i\@%

2017 to the Respondent no, 1 and other state respondents not to undertake any
further construction work, new or extension of pre-existing structures without
leave of the tribunal. However, Respondent no. 1 has undertaken construction
work to expand the Gallery. cai[e& as ‘Maa Phire Elo’ without any such leave of

the tribunal, thereby violating the spécif,ic ditection of this Hon'ble. Tribunal.

. That the act of undertaking construction is not only violative of the previous

order of the Hon'ble Tribunal Eut is severely ‘defrimental to the environment and
ecosystem surrounding "the ‘Rébindra Saré[;ar ﬁake, The éaid National Lake is
known for having several species of migratory birds every winter. Some of the
rarer species of birds have been put in peril by this construction as their annual
migration has‘" been disrupited by the ongoing constru'ctio_rl work, ‘Furthermore,
the construction work-s ex.pandirigr tile éaliery have desh"oye‘d-r the greenery -
affecting the buffer zone around the water body. The construction site is adding
to the severe pollution tﬁat the city of Kolkata is egperiencing during this winter,

The same is not bemg app}:ecnated adequately by the res;mndent authorities and

the persistence of the respondent aulhorihes to contmue with the construcggn Sy

% .’:}\\
gy

operations without adhering to air pollution measures attracts sectio 13
ASIS KR SEAN
the National Green Tribunal Act, 2010. Of No TARY
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present and thus the cause of action in this present matter is continuous in naturé:
tmoreover the activities have damaged the living environment around the vicinity
of Rabindra Sarobar Lake, Which_is also a desxgnated Nahonal Lake and is
causing great 1mped1ment to the we}l-bemg of the residents of the greater
Kolkata city as well as threatening the rare fauna that migrates to the Lake every
winter, As there is a continuing cause of action, the applicant is well within the
period of limitation to approach this Hon'ble '.I'ribunal in the interest of justice

and equily.



FACTS:

. That the Hor'ble Tribunal in O.A. N, 136/2016/EZ and O.A. No.

40(THC)/2017/EZ was pleased to hear the applications of Shri Subhas Dutta and
the Applicant No. 1 in this lis pertaining to potential threat to the environment of
the Rabindra Sarobar Lake dﬁe té several anthropogenic activities, including but
not limited to environmental -degradation of .thé: Rabindra Sarobar Lake due fo
events conducted by clubs around the said Lake, waste dumped on and poliution
caused to the waterbody due to religious events, etc. The Hon'ble Tribunal was
pleased to direct constitution of .an gxpert‘ committee to study the impact of
anthropogenic activities sucﬂ as orgénjsing ISL matches at night on the flora and
fauna of the Lake and to suggest measures to reduce such impacts. The Hon'ble
Tribunal was also pleased to direct constitution of an expert comunitiee to
undertake an EJA study of tﬁe‘Iake énvi_rpmnent. :A detailed EIA stddy by this
expert committee was published by the Re.;spondent ro. 4 herein where several
recommendations were made, The Hor'ble Tribunal taking cognizance of the
said EIA report, was pleased to pass specific directions vide order datéd 15tk
November, 2017. 7 |

The applicant seeks the liberty of the Hon'ble Tribunal to refer to the relevant
portions of the said EIA report at the time of hearing.

The Order of the Hon'ble Tribunal dated 15% November, 2017 i_s annexed
herewith and markéd as ”ANNEXURE ‘- A1, | |

That the Hon’ble Tribunal vide order dated 15th N ovember, 2017 had specificaily .
issued the following directions upon the State respondents: -

(i) The KMDA, which is the custodian of the Rabindra Sarobar Lake shall
prepare a DPR for implementation of the recommendations under “Flora
and Fauna, water quality of the Sarobar {Lake) and Lake sediments & sub

surface soil “in consultation with experts from Botanical Survey of India,
"’%\ Zoological Survey of India, the State Biodiversity Board and Water

S

" SF‘? T ""'\\ esource Department, Govt, of West Bengal. The DPR that would include
ASES KR ==

a

V. cost estimates of the project and a tine line for implementation of the

No. 13802038 l;gl.i ommendation shall be filed in the Registry within six months from
X‘PIR:( DETE / +hdhce but not later than the first week of May 2018,



(i) While night time matches/tournaments shall be strictly prohibited in
the Rabindra Sarobar Stadium, day time activities may be permitted but
without bursting of fire crackers and with regulated sound intensity and
regulated traffic. : o

(iit) Performance of any Puja, community picnic or organisation of other
social events in and around the Rabindra Sarobar Lake shall be strictly
prohibited,

(iv) There shall be no new constructiqn.or'eictension of existing building
without the leave of the Tribunal. However, repair and renovation
under the supervision of KMDA shall be permissible including
reconstruction of existing boundary walls of the Lake Club Ltd. that
have collapsed but without creating opening on the Lake side.

(v} The KMDA shall introduce nominal fee for entry to the Lake with
provision of free entry pass to the morning and evening walkers. This

entry pass shall carry the photograph, age and address of the person. This

shall be decided within two monthes, i.e.,, 4th January, 2018,

{vi} The KMDA shall frame guidelines for operation of the clubs located in
the area in question considering the recommendations of the Expert
Committee and petiodically monitor the activities of the clubs to ensure
compliance, The KMDA shall ensure that the clubs do not have direct
access to the lake area from its premises and are separated by walls, if not
already existing, with entries away from the Lake side.

(vii) For implementation of the other recommendations, a detailed phase-
wise Action Plan with time line shall be prepared by KMDA. The Action
Pian shall be filed in the Regiétry' within two months, ie, 4th January,
2018. ' '

(vit) We also direct the West Bengal State Pollution Control Board, to
“constitute an Editorial Committee consisting of at least three experts for
editing the EIA report submitted by the Expert Committee. Dr. Kalyan
Rudra, Chairman, West Bengal Pollution Control Board, who shall be an
additional member as the Chief Editor. After it is edited, the EIA Report
shall be published in a book form by the State Pollution Contro! Board
and incorporate therein acknowledgement of the contribution of the

= { Regd. No, 172118
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%gﬁﬁhat the Hon'ble Tribunal was also pleased to constitute a monitoring committee

to oversee compliance of the order of the Hor'ble Tribunal vide order dated 9th



April, 2019 and later clarified the same vide order dated 215t October 2019 in
M.A. No. 09/2019(EZ) in O.A. 136/2016(EZ).
A copy of the order dated 21.10.2019 by the Hon'ble Tribunal in M.A. 09/2019 is

annexed herewith and marked as “ANNEXURE - A/2",

construction or extension of existing building without the leave of the Tribunal”,
the applicants found out on November of 2024 that construction has been

undertaken by Respondent no. 2 to expand the grounds and built-up area of ‘Ma

Phire Elo Gallery” causing immediate dest:ruqtidzi‘ of greehery within the Lake

area.
Photographs taken of the construction site are annexed herewith and collectively
markedr as “ANNEXURE - A /3",

5. Itis subnﬁtied that Respo'nde;.nt no. 2 have allegedly allotted 75 Jakh rﬁpees to
fund expansion of the Maa Phire Elo gallery to cover 5000 square feet of area
within the Lake territory, to accommodate more Durga idols.

A new; article quoting KMDA officlals on the extent and purpose of the
construction work i)ub]ished in the Times of India newspaper i# annexed
herewith and marked as “ANNEXURE - A/4”.
6. That the applicants along with 500 other morning walkers, environmentalists and
—— concerned citizen wrote to the Respondent no, 2 protesting such construction
which is a clear violation of the directions of the Hon'ble Tri.bunal. |
A copy of the mass petition dated 03.12.2024 and received by the respondent
authorities on 18.12.2024 is annexed herewith and marked as “ANNEXURE -

s A/5",

7. The applicant further api)roached legal counsels and a demand of justice notice

mne, D188 been issued to all the Central and State respondents, including the members
24 E}%«.\
- of th

the demand of justice notice dated 23.12.2024 is annexed herewith and

“ ANNEXURE - A/6".

4, That despitg strict directions from the Horble Tribunal about “no new.



T i,

B e L T SN USSP SV SER

8. It is submitted that although construction work appears to have stopped and an
enquiry has been initiated by the respondent no. 3, no steps have been taken by
the respondents to restore the said site to its original status, nor any report
prepared as per the direction of Respondent no. 3 to Respondent no. 2.

A copy of the letter by respondent no. 3 initiating an enquiry is annexed herewith
and rr;arked as "ANNE)'(URE.—_- AT, '

9. It is submitted that the construction work have started without taking into due-
eonsideration the fact that Rabindra Sarobar is a National Lake area and the
pollution and damage to environment being caused due to such construction can
cause jrreparable harm. | .

10. Tt is submitted that as per the findings of the Rapid ElA study by the expert
commitiee of Respondent no, 4, Rabindra Sarobar being a National Lake is also

_ home to 366 species of terrestrial ‘vascular Pléints,amd medicinal plants and is

specifically known to be the nésting f)lace of endangered butterfly species such as

Pointed Cilinte Blue, Gram Blue, Pea Blue, Striped ‘Albatross and Paintbrush Swift.

Many threatened species as per JUCN list such as Feather Back (Folui) and Giant

Gourami (Kholisa) fishes; Inditm Bull Prog, Reptiles sich as Manocel}a.‘e Cobra and

Chequered Keelback Snake dre also found in Rabmdra Sarobar. The said Lake is also

home to 107 bird species, out of which 23 species are long-dlstant migrant birds.

Among them W}zite—rumped Vultute has been found to be critically endangered as

L L psr IUCN Red 1ist of 'Ihreatened taxa. The sludy conchuded that “...area in

o parhcular is an abode for diversified faunal resources. This indicates that the
R bmd;@ Sarobar is the only place which is inhabited by diversified faunal
omp nts in the concrete jungle of Kolkafa y

o :
r ,&,y' 7
{ﬂ@ aﬁpltcant seeks leave of the Hon ble 'I‘nbunal to refer to the relevant findings

of expert commitiee at the time of hearing if required,
| _therefore submitted that the sound and air pollution being generated
Xy

Jyuch high-level constmcnon work alone disturbs the ioca! and

bird population, Whlch in . turn severely imipacts the




iz2.

13.

14.

biodivefsity_. It is very evident from such unplanned and unassessed
consiruction that rio cnviropmgni management or 'mitigaﬁon plah was 7
drawn up before suéﬁ high-level construction commenced, |

That since 2001, Rabindra Sarobar as a Lake of National importance
came under the National Lake Conservation Plan introduced by the
Respondent no. 7. That in 2013, cohsidering the need for a common
approach to the conse.nration and méﬁageﬁent of wetlahds.and urban
émd peri-urban lakes, the Union Cabinet decided to merge the two
scﬁemes into g unified scheme entitled ‘National Plan for Conservation of
Aquatic Ecosystems’ (NPCA) to enable the application of ﬁniform policy
and guidelines and promote an integra-ited‘ and muit-i—discibiinary
approach with a common regulatory framework. And that Respondent
no. 7 has also come out with guidelines in 2024 for the implementation
of NPCA wherein specific 'prayiéions have been made for an Iﬁtegrated
Management Plan and Frame{vork M@agement Plan for protecting
wetlands and Lakes.

The applicant seeks leave of the Hon'ble Tribunal to refer to the NPCA
Guidelines at the time of hearing.

It is submitted tl.1at although NPCA lay‘s‘dov-vn strategies and empowers both
National and State Wetland committees to formulate IMP and FMP for
protection of wetlands and lakes, no steps have been taken by either the State or
the Central respondent authorities to draft any Management Plan for Rabindra
Sarobar tll date. |

That the Wetlands (Conservation and Management) Rules, 2017 provides for
regulation and prohibition of activities within protected areas, but these
principles were completely violated, as no prior assessment of the construction

plan, the siting choice of the préject, the additional anthropogenic effect on the

Regd, N6, 1380218 { '
\&\" EXPIRY DATE /3!
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The applicant craves leave of the Hon'ble Tribunal to refer to the relevant
provisions of the Wetlands (Conservation and Management) Rules, 2017 under
the Environment Protection Act, 1986 at the time of hearing,. - o

15. That the Hon'ble Tribunal vide order dated -15% November, 2017 had also
directed the Respondent no. 2 to draft an Action Plan for implementing the
recommendations of the expert committee. However, till date no such Action
Plan has been drafted or putm public domain for the management of Rabindra
Sarobar Lake, |

16.It is submitted that state respondent authorities have failed to not only
implement NPCA and Wetland Rules 2017 provisions but even the earlier
directions of the Hon'ble Tribunal on publishing a ph_c;xse wise Plan on how to
manage, protect and co'ﬁserve the Rabir;dra Sarobar Lake. There have been
several litigations both before the National Green Tribunal and -the Hon'ble High
Court at Calcutta regarding projects either allowed by Respondent no. 2 or
projects undertaken by Respondent no, 2 since the‘20_1_7 order and in none of ihe

said projeéts did Respondent authority follow the precautionary principle nor the

sustainable development principle. The petitioner no. 1 in this application had
already challenged the allotment of Rabindra Sarobar Lake area land on lease to

a private company before this Hon'ble Tribunal vide O.A. 122/2024 which is sub-

Judice before this Hon'ble Tribunal,

17. It is submitted that Respondent no. 2 has failed to consider the cumulative
impact of the projects being allowed or undertaken on the Lake environiment,
The respondent authorities ought to have cﬁnsi_dered whether each project,
resulting in emission or not, cumulatively contributes to bifurcation of the

greenery causing disturbance and/or irreparable harm to the flora and faunal

diversity of the region or not.

OTARY \-A - ‘
o i, 1A Jriffout any application of mind towards NPCA goals, Wetland Rules
Re%xpm‘; JRIE
315288
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provisions as well as expert committée recommendations and specific directions
of the Hon'ble Tribunal. They have in sum and substance ignored the
environmental protection question in each case.

I 19. It is further submitted tha-t t_hé question of éharige of charactt;_r of land or land use

is another point of law that i'xave been completely ignored. That the National
Wetland Inventory and Assessment 2017-18 identifies Rabindra Sarobar as a
wetland and that the Hon'ble Supreme Court had directed in the past as well as

o opined recently in M,f(.'Batakris}man_ césé t.b provide pro:ect-ion to éherwetlands
and water bodies of certain size and importance. That if proj;ects are allowed ont
the Rabindra Sarobar without any management plan or prior assessment, it will
further result in the violation of the orders of t.he Hon'ble Supreme Court a;s well.
Relevant extracts from the National Wetland Inventory and Assesément 2017-18
are annexed herewith and marked as ”ANNEXURE ~AJ8".

The applicants crave leave of this Hon'ble Tribunal to refer to the relevant iorders
of the Hon'ble Supreme Court in M:K. Balgkrishnan case at the time of hearing.

20, That as a custodian of Rabindra Sarobar Le'ike,‘respondent '_no.l 2 has a specific
duty to look after long term needs 'instea.d of focusing on short term géals. In
managing a Lake of national importance, strict adherence must be paid to
precautionary principle, sustainable development principle and inter-
generational equity. .Witho;xt a .proper. management plan, without .prior
assessment of any projects and without involvement of all stakeholders it is not
possible to sustainably manage a vulnerable and stressed ecosystem like the

— Rabindra Sarobar. However, both the state and central authorities have failed to

Pt

show due diiigénce in this regaid by their omissions énd'com;hiésions and have
intentionally violated the law of the land and orders of the Hon’ble Courts and

Tribu_nal. .

That being aggrieved by ‘énd“dissatis'fied with the present circumstances and

ipR\tion in connection with the environmental degradation of Rabindta Sarboar

Regd 13.6[‘\'2 it by the construction and expansion of Ma Phire Elo Gallery without any
6.
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prior assessment and approval, pollution control measures or management plan,

your Applicants herein beg to prefer the present Original Application on, inter

atia, the following, amongst other:

IIL.

’

ASIS KR. SE

GROUNDS
FOR THAT despite a specific direction upon Respondent No, 2 that there
shall be no new construction or extension of existing building without the
leave of this Hon'ble Tribunal, Respondent no. 1 has undertaken
construction activiﬁes to extend existing' Gallery bﬁi}ding and buﬁt-up
area known as ‘Maa Phire Elo’ gallery in complete violation of the said
order.
FOR THAT construction Wdrk have started without any prior assessment
of the fact that Rébindra Sarcbarisa I\lfatgo,nal Lake area .and the pollution
and damage to environment being caused due to such construction causes
irreparable harm.
FOR THAT sound and air pollution :beirig generated from such high-level
construction work disturbs tile lbcal aﬁd migratory bird population,
‘which in turn severely impacts the biodiversity of the Lake area.

FOR THAT the said construction is environmentally unsustainable as the

same is unplanned, unassessed . and that no environment

management or mitigation" plan ;was‘ dzta_wn upl ptior to
commencement of such high-level construction work.

FOR THAT the respondent authorities have failed to draft and draw up
any Management Pl!an"for the Rabindra Sarobar Lake as per the guidelines

of National Plan for Conservation of Aquatic Ecosystems (NPCA)

/\(m FOR THAT the authorities have failed to adhere to the provisions of

etlands (Conservation and Management) Rules, 2017 under the
'g. ironment Protection’ Act, 1986 as no prior assessment of the

struction plan took place, the siting choice of the project was never

R,
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examined and the additional anthropogenic effect on the biodiversity of

the Lake territory was never assessed by any expert committee.

Vil FOR THAT the respondent authorities have failed to take any action to
adhere to the speaﬁc directions by the Hon'ble Green Tnbunal vide its
order dated 15t November, 2017 to come up wzth an Achon Plan for

implementing the recommendahons of the expert committee,

VI, FOR THAT the act and actions of the respondent authorities are in
complete violation of the cardmal prmclples of Environmetal
jurisprudence, i.e, the precauhonary prmmple and the sustamab]e

development principle.

IX. - FOR THAT the respondent authorities have completely failed to consider
the cumulative impact of existing " 4nthropogenic activities and

installations before allowing the construction to commence.

X.  FOR THAT the respondent authorities have completely failed to consider
— how new construction leads to bifurcation of the greenery causing
disturbance and/or 1rreparable harm to the flora and faunal d1vers1ty of

the Rabindra Sarobar Lake region.

XL, FOR THAT the respondent authorities have completely failed to consider
how new construction alters and/ or-changes the character and use of the

land despite orders of the an’ble Tribunal,

XIl.  FOR THAT the act and actions of the respondent authorities are in
e complete violation of ‘the provisions of Wetlands (Conservation and

Management) Rules, 2017 and orders of the Hor'ble Supreme Court,

Xl FOR THAT the act and actions of the respondent aut

complete violation of the public trust doctrine.

e 4 Regd No. 13202118
EXPIRY DATE
31.12.28
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XIV. FOR THAT the authorities have failed to take any action based on the

complaint of the applicants and have failed to provide any remedy to the

applicants,

XV. FOR THAT the activities of the private respondent are violating Article 21

of the Constitution of India which entitles the applicants to live in an

atmosphere free from hazard and pollution.

INTERIM PRAYER

PRAYER;

In light of the facts and
circumstances and grounds stated
above the applicants most humbly
seek the following to be considered
as interim prayers by this Hon'ble

Tribunal

Pass necessary order(s) and/or
direction(s) upen Respondent No, 2
restricting them from destroying
any greenery within Rabindra
Sarobar Lake by undertaking or
allowing any further construction
whether new or expansion of
existing structures tilf the disposal

of this application;

In light of the facts and circumstances
and grounds stated above the applicant
most humbly prays te this Hon'ble

Tribunal for the folfowing:
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1. Direct the concerned respondent no.
5 to review the decision of
expanding Maa Phire Elo Gallery in
Rabindra Sarobar, after taking into
consideration the changed
circumstances  about  cumuiative
impact of existing anthropogenic
activities and installation around the
Rabindra Sarobar National Lake
area and the concerns raised by all

stakeholders;

2. Direct Respondent No. 5 lo organise
a public hearing to properly
determine  and  address  the
environmental concerns regarding
the said project by concerned

citizens;

3. Direct the Respondent authoritics to
restore the Rabindra Sarobar Lake
area affected by the construction
work to its previous and original

status;

4. Pass necessary order(s) and/or

direction(s) upon the respondent

gd. No, 1342
EXPIRY D&TE
2.2

zRe

authorities to dralt a Management

e ,r/ Plan  for Rabindra  Sarobar,

=] providing details on which activitics




d.
pIRY DATE
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are allowed, prohibited and/or
restricted, which areas or zones are
no development zones within the
Lake area, the method and
procedure to assess projects prior to
their sanction, roles and
responsibilities of authorities and
stakeholders and to put up the same
in public domain for receiving
comments from the general public
and to finalise the same as per
NPCA guidelines, Wetland Rules
2017 and prior directions of the

Hon’ble Tribunal;

. Pass necessary order(s} and/ur

direction(s) upon the respondent
authorities restricting them from
undertaking and/or sanctioning any
further projects which changes the
character of the land and/or
negatively impacts the enviranment
of the Lake till the finalization of the

Management Plan;

- Pass  necessary order(s) and/or

direction(s) as the Hon'ble Tribunal

deems fit and proper.
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APPLICANT
THROUGH

Alhishelk S

ADVOCATES
Counsels for Applicant
VERIFICATION

I, Sumita Banerjee, D/ o Gobinda Gopal Banerjee, aged 69 years, R/o 125, Rashbehati

Avenue, Sarat Bose Road, Circus Avenue, Kolkata, West Bengal 700029, am the

entioned application and am authorized by the

A
Applicant . I@‘&‘l to-ﬂ\f\_@, is affidavit and as such | am authorized and
!"‘ e A
competen Hg‘m ghns;alf Jda,%t, ‘z
ExpiRy p7E 17
oz

1 do hereby aﬁ’ﬁgﬁl’,{h&t j;hé contents of paragraphs 1 to 21 above are true and
correct to the best of my knowledge and bcilef anél' noih\g material has been

concealed there fron'g, \{ o

f"i &;’-’“1~"P’“

A0\

Verified at . ?
I

APPLICANT NO. 1

A
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IN THE COURT OF THE NATIONAL GREEN TRIBUNAL, EASTERN

ZONE BENCH
AT KOLKATA
Original Application /2025/EZ
BETWEEN:
Sumita Banerjee & Ors. ..Applicants
vs
State of West Bengal & Ors. ...Respondents
VERIFYING AFFIDAVIT

I, Sumita Banerjee, D/0o Gobinda Gopal Banerjee, aged 69 years, R/o 125, Rashbehari
Avenue, Sarat Bose Road, Circus Avenue, Kolkata, West Bengal 700029 do hereby

swear on oath and state as follows:

1. [ state that [ am the Applicant No. 1, in the above mentioned Original
Application, and 1 am fully aware of the facts of the case and the facts
deposed herein.
- I hereby verify and state that the contents in the accompanying
Original Application from para 1 to para 21 of FACTS and para | to
ASIS KR SEN '-'-\z ra XV of GROUNDS are true and correct to the best of my
Q/ NOTARY Anowledge, information and belief. The contents in the accompanying
1 32| Regd. No1380H18 h &) 1g1nal Application have been read out to me in my language and
EXPIRY DATE [ flained to me and I aver that these are true and correct to the best
31.42.2¢ Ag my knowledge, information and beliel.

@ / hereby veral‘y and state that the Annexures Al to A8 are true and
olﬂt a{ \(\ correct copies of the original documents.

I hereby verify and state that the contents of this affidavit have been explained
to me in a language [ understand, and are true and correct to the best of my

knowledge, information and belief,

Kolkata

Dated: {.0: 2028 Suwv\ﬁ;‘/ aawﬁ‘f

DEPONENT

Identified by me Bolemnly alfirmad and dectared

Before me on Identification

p\bﬁlshekSQ\’\dqsL___ S e
Advocate ) ASIS KUMAR SEN
) City Givit Court

#olketa
Reg. No. 13802118 Govt. of Indicp,

17 JAN 2005
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“VAKALATNAMA”

\

BEFORE THE NATIONAL GREEN TRIBUNAL AT CALCUTTA . Qg

" State: c%

No. Oof 20

ovsite Do —
5 A Qw\eﬁﬁd ,"807"_? Appelianl

1
J):%

- Versus -

5';0“{6 O{ [)3561' 83“«%“"@ g 2rSs. Respondent ;

Opposite Party

/y
'
- Vakalatnama of behlaf of ..o p& ’(‘f ELONLY o Kniows all men
be these presents that by this Vakalatnama IWe appoint the Advocates Pleaders noted betow or

- uny one of them as my/our lawful Advocate or Advocates fur nsin m 1or Pethiton in the

for entering epprarance

- _abov_e.mauer for appearing and conducting and arguing the same for depositing or withdrawing
aﬁy money in connectlon therewith, for moving the Court in any matter connected therewith for
preparing the paper Book in the cose and for putting in papers, petition etc. on my/our behalf for
filing or taking back any documents for withdrawing sults or appeals or petitions with
permission to Institute fresh suits, appeals, petition, etc, for signing and filing the petitions of
compromise in connection with the said matter and for taking copies of paper from the Record
and I/We further say that any act done by my/our said Advocate or Advocales or by any one of

them accepting this Vakalatnama, shall be considered as my/our true and lawful acl,

k And /We further hereby agree and undertake to pay the said Advocate or Advocates his
or their fees has seitled and all others sums that may be necessary to carry out the requisition of
the Court and otherwlse to enable the said Advocate or Advocates to conduct the case properly,
failing which the séid Advocate or Advocates after notice to me/us will be at liberty to withdraw

from the further conduct of the case

. IN WITNESS WHEREOF I/'We sign and execute {his Vakalatnama on  this

5 et
NAME OF THE ADVOCATES @WMM/ZGO 9
SWQ_MC\‘LO_\Q%.Q_L’?&
ﬁ%\e\q_e.\«f:'\\«dm\_‘— YS;) . 'F{\Sl'l/\hqg;;.c\il
e S et
Asotnika Rouxd- @ il bgs) 202

63/9" Sikdar and Associates
Advocate
10, Kiran Shankar Roy Road
2nd Floor, Room No. 33
Kolkata- 700001

M/ -9%3(3£5139
L Y Fc!?!m-/mw f2011.
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AUTHORISATION LETTER

We, Samir Kumar Bose, son of Late Ananda Mohan Bose, resident of 7, New Shibtala Road, Kolkata,
Bansdroni, West Bengal, Pin — 700070 and Dipankar Adhya, son of Late Bijoy Chand Adhya, resident
of 58/67A Lake Gardens, Circus Avenue, Kolkata, West Bengal, Pin - 700045 being the applicant no. 2
and 3 respectively in an original application before The National Green Tribunal, Eastern Zone Bench
concerning certain construction activities in the Rabindra Sarobar Lake being in violation of previous
directions of the Id. Tribunal, do hereby authorize Sumita Banerjee, daughter of Gobinda Gopal
Banerjee being applicant No. 1 to represent us. We hereby authorize her to sign petitions, affidavits
and applications on behalf of us, in order to pursue the said Original Application.

Samir Kumar Bose Dipankar Adhya
(Applicant no. 2) (Applicant No. 3)




BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN BENCH, AT KOLKATA

Original Application No. J2025/EZ
BETWEEN:
Sumita Banerjee & Ors. ~Applicant(s)
-AND-
State of West Bengal & Ors. «.Respondent(s)

COMPILATION-1II

Regd. No. 13802/18
Z\ EHPIRY DATE >
31.12.28
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 136/2016/EZ
&

M.A,1258/2016/EZ

M.A. No. 346/2017/£2

IN THE MATTER OF:

Subhas Datta
S/o Late Baneswar Datta, .. .. ...
25/1, Guitendal Lane,
PO & PS, Distrlct-Howrah,
PIN:711 101, West Bengal
e Applicant

Versus

. State of West Bengal,

Notice through the Principal Secretary,
Urban bevelopment Department,
Government of West Bengal

Writers’ Buildings,

Kolkata-700 001.

. Department of Environment

Government of West Bengal

Naotice through the Princlpal Secretary,
Department of Environment,

Poura Bhavan, 4" Floor, ™~
FD-415/A, Sector-l,

Sait Lake City, TARY
Kolkata-700105. NGT
PR -l e
. Chief Executive Officer, EX\;:R;;%

Kolkata Improvement Trust,
P-16, India Exchange Place Extension,
Calcutta-700073.

fahne oy

. Ministry of Environment, Forest & Climate Change

Represented through its Secretary,

Govt. of India,

Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi-110 003,

. Managing Director,




Foothall Sports Development Limited,
608, I-B/2, Western Express Highway Service Road
Bandra (E}, Near PF Office,
Mumbali-400051.
6. Managing Director,
Kolkata Games and Sports Put. Ltd.,
86 C Topsla Road,
Kolkata-700046.
West Bengal

7. West Bengal Pollution Control Board,
Notice through the Member Secretary,
Paribesh Bhawan, 10A, Block-LA,

Salt Lake city,
Kolkata-700098,

&

Bengal Rowing Ciub,
13/2, Baroj Road,
Rabindra Sarobar
Kolkata-700029.

9

-

Calcutta Rowing Club,

Kavi Bharat] Sarani Road,

Rabindra Sarobar take, = . @ ‘
Dhakuria,

Kolkata-700029,

10.Lake Club, () NQTAR':‘(
13/1, Baroj Road, : agtl. NO. ‘38%”8 >
Rabindra Sarcbar, EXPIRY OR
Kolkata-700 029,

11.Indian Life Saving Society {ILSS)
Sarat Bose Road, ]
Rabindra Sarobar {Near Nazrul Mancha)
Kolkata-700029,

12.United Mohun Bagan Football Team Pvt, Ltd.
Tent Matdan,
Kolkata-700 021.

..... Respondents

COUNSEL FOR THE APPLICANT ;

In person

COUNSEL FOR RESPONDENTS:

Mr. Blkas Kargupta, Advocate, Respondents No, 1&2



Ms. Paushall Banerjee, Advocate, Respondents No. 3

Mr. Gora Chand Roy Cﬁoudhury & Ms. 5. Roy, Advocates, Respondent No.4
Mr. Pratik Shanu, Advocate, Respondent No, §

Mrs. Arpita Chowdhury, Advocate, Respondent No, 6

M. Sibojyoti Chakraborty, Advocate, Respondent No, 7

Mr. Achinta Banerjee, Advocate, Kolkata Municipal Corparation

Mr. Prasun Mukherjee, Siliguri Chhat Pujekz‘Seva Samit]
Ms. Anamika Pandey, Advocate for Niraja Kumar

LT B

WITH

ORIGINAL APPLICATION NO.40(THC)/2017/E7

IN THE MATTER OF:-
Y $ N0
1.CALCUTTA CITIZEN'S INITIATIVE & ANR. _ S %-.;,‘\
a Soclety Registered under the West Bengal ,"qu KR, SENN\L, v,
Socletles Registration Act, 1961 o) NOTARY \ & ﬂ
Represented through its Secretary, Ashok Purohit, Regt wa, “?I_‘zri
Having its Office at 3, Ho Chi Minh Sarani, : L\ E ";fR: g:' E
Y -~
Kolkata-700071. - _ \;.\\\5:% \_J ,{%
2.5umita Banerjee representing LAKE LOVERY FORUM \‘

An Association, having its office at 125, Rash Beharl
Avenue, Kolkata-700 029,

........ ~Applicants
-Versus-

1.5tate of West Bengal- e
Through the Additional Chlef Secretary,
Department of Environment,
Government of West Bengal,

Having office at FD- -415/A, Sector-ll
Poura Bhawan, 4™ Floor, o
Bidhannagar,

Kolkata-700 108,

2,The Principal Secreta iy,

Urban Development Department having office
At HIDCO BHAVAN Premises,



No. 35-1111, Major Arterfal Road,
3" Rotary New Town,
Kolkata -700156,

3.The Chairman,
Kolkata Improvement Trust,
Government of West Bengal,

2%

Having its office at P-16, Indla Exchange Place Extension,

Kolkata-700 073,

4,The Chalrman,

Kolkata Metropolitan Development Authority
Having its office at Prashasan Bhawan, Block-DD-1,

Sector-1, Bidhannagar, Salt lake,
Kolkata-700064.

5. The Chalrman,
West Bengal Pollution Contro} Board
Having Its office at Paribesh Bhavan,
10-A, Block-1A, Sector-llI,
Salt Lake City,
Kolkata-700098
6.The Commissioner of Police,
Kolkata Police Headquarters,
18, Lalbazar Street,
Kolkata-700001,

B

7.The Chairman,
Central Pollution Control Board
Parivesh Bhawan,
CBD-cum-Office Complex,
East Arjan nagar, New Delhl-110032,

8.The Secretary,
Ministry of Environment & Forests,
Government of India,

Paryavaran Bhavan, CGO Complex,
Lodhi Road,

New Delhi-110003,

9, The Officer-in-Charge,
Lake Police Station,
18, Garlahat Road (South)
lodhpur Park,
Kolkata-700 068,

COUNSEL FOR THE APPLICANTS
Ms, Debanjana Ray Chaudhur], Advocate

» ey ELEON N

39228

NOTARY
0 Reqd. No. 13302118
~ EXPIRY [ATE

et e Y
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COUNSEL FOR THE RESPONDENTS

Mr, Bikas Kargupta, Advocate for Respondents No.1,2,6&9

Ms. Munmun Tewarl, Advocate for Respondent No.3

Mr. Sibojyoti Chakraborty, Advocate for Respondent No.5

Mr. Surendra Kumar, Advocate for Respondent No.7

Mr. Gora Chand Roy Choudhury, Advocate and Ms. Subarna Roy,
Advocate for Respondent No.8

PRESENT:
Hor'bie Mr, Justice S.P.Wangdi, Judicial Member
Hon’ble Prof. {Dr,) P. C, Mishra, Expert Member

Reserved on: 12.10.2017
Date of Judgement: ,11.2017

1. Whether the Judgment is allowed to be published on the
net? Yes

2. Whether the Judgment is allowed to be published in the
NGT Reporter? ' Yes

JUDGEMENT

PROF. (DR.) P.C. MISHRA, EM

Both the applications were taken together as the issues

raised are identical in nature.

0.A. 136/2015/€2

1. This application was preferred by Mr. Subhas Datta, a social
and environmental, actjyist, being concerned by the potential

threat to the environment of the Rabindra Sarobar Lake and its

ding due to football matches held during night time and

AR

,j" ASI3 KR. SEN

Of NQTARY \L.
Rega. Mo, 13802018

ExuiRy Date /°
a112.28 /‘ ;‘
""--._,,___,/r' ‘\ '.-'
O oF Wi

)
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*

-
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6

other social activities including activities of the clubs located in

the premises of Rabindra Sarobar Lake.

2. It is the case of the Applicant that Rabindra Sarobar Lake
is a unique waterbody éna c;r;e of its kind located in the city of
Kolkata and is a home to several varieties of fish. The lake is also
visited by different migrat—g;;;lbirds during the winter season when
they nest and breed. Considering its ecology and rich biodiversity,
the lake has since been included in the National Conservation
Programme (NSP) and National Lake Conservation Plans(NSCP) of

Ministry of Envfronfnent, Forest and Climate Change.

3. The Applicant raised serious questions on the likely
Impact of the Indian S;per f;;égue (ISL}, the football tournament,
being held during night time at Rabindra Sarobar Stadium,
Kolkata, located In cfi—osde r;n;ximity to. the Sarboar lake, on the
environmeﬁt, biodiversity of Lake area, air and noise pollution
etc. Being prima facie satisfied on th(‘e-likely adverse impact of the
ISL matches to bhe held during night time on the Lake
environment, wé -direct:e;iwconstitution of a five-member Expert

Committee consisting of the following eminent Scientists and

Engineers to examine the impact of such to the lake

environment based on a prescribed TO
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“li}  br. AKSanyal, Chairman, West Bengal State Bio-Diversity Board,
Kolkata, who shall head the committee as its Chairman.

i) A Professor of Engineering from IIT, Kharagpur or such other
experts from the HT, who has the requlsite knowledge on the
subject to be nominated by the Director, {iT, Kharagpur.

- Member

i} Sr. Sclentist/Sr. Environmental Engineer, CPCB, to the nominated
by the Reglonal Head of the Board . -
Member

lii} Sr. Sclentist/Sr. Environmental Engineer, State PCB, to be
norminated by the Head of the State Board.

- Member
v} Sr. Sclentist from NEERI, Reglonal Office, Koltkata to be nominated
by the Regional Head of the Institute, - Member
4, The Committee was directed to examine the likely impact on the

following terms of reference after visiting the spot and interacting with the
organizers, applicant and other interested citizens:-

A, Probable impact of the activities In the Rabindra Sarobar stadium during the nights
connected with the ISL matches with specific reference to the following :-

i) Physical environments {alr, water and fand);

ii} On bio-diversity of the lake environment;

ifl) On the migratory birds visiting the area and nesting of the Arfan
creatures;

B, Preventive measures, if any, that can slgnificantly reduce the impact if the activities
are allowed to be undertaken -Suggestions.

€. Whether the activities fike ISL matches should be alfowed during night time in the
Rabindra Sarobor $tadium considering its location.”

5. The Expert Committee submitted its report on 26.09.2016. The
committee in its report’ agfeed with the applicant that the events such as
ISL matches should be subject to regulations framed after conducting a
detailed study on Environment fmpact Assessment in the lake area and
after ensuring that adequate preventive measures are put in place. The
report of the Expgrt Committee including their observations on air, water

Lt -

d land environment of the lake Including the residence and migratory

(AL
1ggested preventive measures and general recommendation have

,(j" ASIS KR. SEN dﬁ;v\:
g R::c%:ﬁ\ﬂs 5%&: ?’ﬁced on record in our order dated 10.11.2016. However, at the
EXFIRY DaTE J‘,‘_ !
31122 co ro‘? repetition, we reproduce the suggestions on preventive measures as
s '{‘10,”
&8 ot W
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General  recommendations which read as  such:-

“ Suggestions on preventive measures :

The committee recommends the following measures to be complied with by the

organiser{s):

The organiser will ensure that no provisions of environmental laws {Air,
Water, Noise Po!lJtid-nFés well ac Hazardous, Solid and Piastic Waste

Management Rules 2016) are violated during the entire event.

To ensure that load of pollution Is not so much as to affect the
blodiversity, X
No garbage is dumped in the sarovar, Proper collection and disposal

system of garbage In the stadium to be maintained.

Proper system for solld waste colfection, transport and disposal in the
stadium to be maintained.

To ensure no waste Including plastic is dumped in the Rabindra Sarovar
Lake and surroundi'ng area.

All buliding materials fhouid be removed from the stadium site to
prevent air pollution dLI& to building materials becoming air borne,
Modern technofogy to be used ta minimise spillage of light outside the
stadlum. The committee recommends that the organiser should fix black
colour screens around the upper tier of the gallery at a height of above
10 meters to prevent spillage of light on the surrounding trees and
towards the sarovar,

The sound system/PA system should only be used for announcement
purpose within the Rabindra Sarovar stadium complex and the noise level
of the sound system shouid be maintained s per the ambient standard,
No loudspeakers should be installed outside the stadium,.

Disk tockey (DJ) and fire cracker should not be used during the match
days.

10. No bady would be allowed to use burning Mosal.

11. Green (silent) Diesel Generator {DG) Set{s) complying with the prevaifing

regulations of Ministry of Environment & Forests {(MOEF), Govt, of India
should only used.

12, The pathways for exist and entrance of the viewers would be barricaded
b

on bath sides, so that the people cannot enter the park and sarovar areas

and damage the environment.

3

o check the automobile pollution only the cars of the VIPs, Police,

Organisers and others of special Importance, will be parked In the parking
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Zone. All others will not be allowed to park within 500 meters around the
sarovar.

14. Environment friendly arrangements for collection and disposal of plastic
materials, solid and liquld wastes and other wastes are ta be made.

15. Water sprinkling need to be done for settling of dust particles”,
Tﬁe Committee also recommended that the Tribunal may consider
allowing ISL matches to be held during night time in the Rabindra Sarobar
Stadium with strict adherence to the rules and suggestions made in the

report,

6. Considering the report of the Expert Committee we permitted the
organisers to conduct |SL ma;.‘c‘h’e.; during 2016 w&th strict adherence to the
suggestions and general recommendations of the Committee. In our order
dated 28.09.2016 additional restrictions were imposed on use of
floodlights, parking of vehicles, buses or taxies, use of audio system etc, In
order fo ensure such compliance, we directed various authorities including

Commissioner of Police, Kolkata to oversee the event and ensure strict

compliance of the measures suggested by the Expert Committee.

Trams .

7. The Respondent No.6 filed M.A. No. 1266/2016/EZ seeking
modification of our order dated 28.09,2016 by granting certain rélaxation
to play speclal music before, during and after the match during conduct of
semi final match. After hearing the Learned Counsel for the parties and the

Applicant, we allow the prayer-on the following conditions:-

“i) Special music shall be played far 30 minutes befare the match and for 10

,‘l-a % minutes each during the interval and at the end of the match as prayed for.
RN '\ru"‘-‘
i "'r The sound decibel shall be restricted to the permissible limit,

d Nn 1380213\, ,:

1\ n) State PCB shall furnish the permissible sound limlt to the respondent No. §
/by to-moreow i.e. 8.12.2016.

s e e sedne e ich, uhiﬂr"hi_ I8

Rl L
R
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iv} The organisers of the match shall ensure that ‘sound limiter’, a device
te control the limit of sound, is installed in the PA systems. If such device is not
available in the market, endeavour shall be made to ensure that the fimit

prescribed by the State PCB is maintained,
v) it shall be the.res_pgnsihi!ity of the State PCB to ensure that these

directions are complied with”.

8. SimHar relief as described above and in paragraph 6, was granted to
United Mohun Bagan Football Team Pvt. Ltd,, the Respondent No.12 permitting

them to conduct the football matches on the following conditions:-

"

i} Only ) League matches shall be permitted to be held in the
Rabindra Sarobar Lake Stadium during nights.

i) The undertaking given by Mr. Jishnu Saha, Ld. Sr. Counse! on

- behalf of the applicant In the MA shall be strictly followed.

KIT and the Kolkata Police shall ensure strict compliance of the

terms and conditions set out in our order dated 28.9.2016,

Henceforth.no, events like the present one or that of 1SL nor

Regd, No, 13305:18
= EAP!RY RATE

any other mega events like cricket and football matches shali be
permitted to be held in the Stadium at nights untll final order is
passed in the OA”

QT“MThe Applicant, Mr. Datta, had also filed another Application, 0.A. No,
136/2015/EZ raising environmental issues of North Bengal including the
precarious conditions of river Mahananda due to iltegal encroachments by
people and even by Govt. respondents providing temporary roads over the
river during Chhatpuja. Before Chhatpuja festival of 2016, the Applicant
drew our attention to various photographs of Mahananda river flowing
through Siliguri town in North Bengal to illustrate the enormity of pollution
caused by flowers and other puja wastes thrown to the river after
Chhatpuja as well as construction of temporary bamboo bridge across the

river thereby causing the river to almost change its course. On a perusal of
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the various photographs and the facts referred to by Mr. Datta, we found
that the issue is of grave concern requiring urgent attentjon of, the
authority. Mr, Datta had also brought to our attention to the guidelines,
more particularly clause 3 issued by the West Bengal Poliution Control

Board vide Memo No. 242/4K-01/2015 dated 03.09.2015, which reads as

under:-

“3. Worship materlal like flowers, vastras (clothes), decorating material
{made of paper and plastic) etc. should be removed before immersion of
ldols, Biodegradable materials should be collected separately for
recycling or composting. Non-biodegradable materials should be
collected separately for disposal in sanitary landfills. Clothes may be sent
to local orphan house(s)”

Considering the facts and circumstances: stated above we issued
some directions for organising Chhat Puja In river Mahananda at Siliguri

causing negligible/no damage in river ecosystem.

10. Mr. Datta also pointed out that the Rabindra Sarobar Lake at Kolkata,
2 water body under the National Lake Conservation Scheme, is also
threatened due to throwing huge quantities of puja waste materials
Including plastic bags for which we directed the Kolkata Improvement
Trust, the custodian éf trht;: {.ake notto perm‘it the Chhat Puja at any place in
the Rabindra Sarobar lake and its surrounding. However, Ms. Paushali
Banerjee, Ld. Counsel for Kolkata Improvement Trust {KIT} on mentioning
on 3" November 2016, expressed grave urgency to hear her case as Chhat
Puja, which has been prohibited by our order to be held in Rabindra

Sarobar Lake, was at the very threshold and preparation for organising such

had already reached an advance stage. Secondly, the change in

ASIS KR, SEN ‘f'
O/ NOTARY \7,
2 1 Regd, No. 13802/18 T
EXPIRY DATE
31.12.28
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venue at short notice would be impractical causing administrative

difficulties and problems of law and orders.

11.  One M.A. 1214/2016/EZ was filed on behalf of the Kolkata Municipal

Corporation with the principal prayer of permitting the Chhat Puja festival

in Rabindra Sarobar Lake in 2016 outlining certain measures taken by them

for prevention of pollution of the water body. After considering the entire

matter carefully and upon he_aring the Ld. Advocates we deemed it

expedient to modify our order dated 1.11.2016 as follows:-

“Order of camplete prohibition of performing Chhat Puja and rituals

connected therewith in the Rabindra Sarobar lake stands withdrawn allowing the

Puja to be performed for this year on the following terms and conditions =

n

i)

iii)

iv)

v}

vi}

vii})

O/ NOTARY

z Reg

d. No. 13802118
EXPIRY DATE
34228

Since the rituals of Chhat Puja to be performed require access to water,
we direct that Ghat like arrangement be made on the bank of the Lake to
make it convenlent for the devotees.

The place for performing Puja shall be at a designated area sufficient for
accommodating the dey_q_tees who shall not be permitted to go heyond,
such area.

Within such designated area, barricades shall be erected either by split
bamboo or by providing netting not more than 3 ft. in the lake from its
bank.

All rituals and offerings shall be restricted to this 3 ft area and offerings
shall not be permitted to be thrown Into the lake beyond the barricade.
Carrying of plastic bags/carry bags shali be strictly prohiblted.

Bursting of crackers of any kind and use of public address system by the
devotees shall not be permitted.

The concerned authorities of KMC and KIT may use Public Address system
the sound of which shall be maintained within permissible decibel limits.
This is belng permitted considering the necessity of the authorilies In
making announcements of the necessity of the devotees to adhere to the
stipulations and also to meet emergency situations.

The KIT and KMC shall provide sufﬁcient number of bio-toilets to cater to
the need of the devotees to aveid apen defecation and urination on the

lake side and the park.

[
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i) The ceremony fram Its commencemant to fts culmination shall be
supervised and monitared by the XMC and KIT in coordination with each
other,

x) The entire function from its beginning on the first day to its end on the
last shall be video-graphed.

xi) The PCB shall monitor the water quality and ambient air quality before,
during and aftet the Chhat Puja. A compliance report be filed on or
before 29.11.2014.

xil)  We make it clear t}__mt it ‘shal[ be the responsibllity of the KMC and KIT to
remove ait Puja materials thrown Into the water body within the
barricades at the designated place twice a day,

xlif} It Is needless to state that KMC and KIT shalt work in coordination with
each other to ensure ~smooth administration and implementation of
various works relating to Chhat Puja at the Rabindra Sarobar lake.

xiv}  Compliance reports shall be filed by them on or before 29,11.2016.

xv}  Commissloner of Kolkata Police shall coordinate with the ¥MC and KIT
and ensure c;Jl:npliance of our directions and for maintenance of law and

order.

It is also needless to state that for smooth Implernentation of regulations
and rules or orders, public awareriess is an unavoidable necessity. For this reason,
certain funds are earmarked for publicity. in such view of the matter, since the
entire responsibility of holding Chhat Puja rests on the Kolkata Municipal
Corporation and the State, we'_wgu_ld direct the KMC to take up aggressive public
awareéness programme with regard to above directions. This may be by distribution
of pamphlets, making announcements through varlous FM radio channels, All India

Radlo, TV channels and by Issuing instructions to the concerned ward

m;._ 7 S commissioners,d etc.

The KIT, on its part, shall also take up the responsibility of publicity separately

3 the first day of the Puja for ensuring strict compliance of the above

NO %

CXPIRY 0‘;“

o 31,422
ENNR 2
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¥t of
TRt hether or not events such as 5L matches should be allowed in the

Rabindra Sarobar Stadium in future would be finally decided after we

recelve further Inputs after a detailed E1A studies of the Lake Environment.

Accordingly, we decided to hold a consultative meeting among the
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stakeholders to decide on constitution of an Expert Committee to

undertake EIA studies and areas to be covered for such study.

The Consultative Meeting held on 12.1.2017 was attended by
the following members where a draft proposal prepared by us was

circulated and contents were deliberated:-

=

Chairman, WBPCB

Chairman, State Blo-diversity Board, West Bengal
Director, Zoological Survey of Indla, Kolkata
Director, Botanical Survey of India, Kolkata

Head of the Reglonal Office of CPCB, Kolkata
Head of the Regional Office of NEERI, Kolkata
Secretary, Kolkata improvement Trust

Mr. Subhas Datta, Applicant

O NSU R WM

Second round of the consultative meeting was held on 25.01.2017
which  deals with constitution of committee and area of study which is as

under;:-

“ In view of the above, Expert Commitiee is constituted with the
following members with Dy, A.K.Sanyal, Chairman, West Bengal State Bio-Diversity
Board as Chairman of the Expert Committee and Mr. Ashoke Kr. Das, Secretary,
KIT as its convenor :” T

1, Dr. AKSanyal, Chalrman, West Bengal State Bio-Diversity Board-
Chairman of the Committee

2. Dr. Ujjal Kumar Mukhopadhyay, Chief Scigntist, WBPCB,

3. Or. Anirban Roy, Research Officer, West Bengal State Bio-Diversity Board.

4. Mr. Rajib Gogol, Scientist ‘D, BSI

5. Dr. Rita Saha, Sclentist ‘D', CPCB, Kolkata

GC
AS‘QS‘??‘AIR‘{ 6. Dr.Deepanjan Majumdar, Sr. Scientist, National Environment Engineering
O R:qd No, 13802/18 h S Research Institute (NEERI).
z %,X'PIRY NATE 7. Dr. 5..Kazmi, Scientist, 251, Kolkata

11,12.28 8. Mr. Ashoke Kumar Das, Secretary, KIT-Convenor

We leave it open for the Expert committee to co-opt any other member
or members from the Institutions from where the experts have been nominated
wha, in their opinlon, would render assistance in undertaking the work.

A, The area of studies have been set out as under :
1. Listing of plant and animal species from the aquatlc body [both from
primary and secondary sources),
2. Ust of plant (tree, shrub and herbs) and animal species from the land
{both from primary and secondary sources).
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3. Listing of migratory birds and animals {both from primary and secondary
SOUrces).

4. Classification of existing animals and plants according to “schedule”
under Wild Life Protection act, 1972,

5. Ambient Air Quality monitaring including noise level,

6. Water quality based on CPCB dlassification of “designated best use”.
Nutrients {Phosphate, Nitrate} and heavy metals (Hg, As, Cd, Pb) quantity
in the water.

8. Llake sediment characteristics inctuding nutrient (phosphate, nitrate) lead
and heavy metals (Hg, As, Cd, Pb) quality.

9. Trophic status of the Lake ({to find out whether the lake is in Otigotrophic,
Mesotrophic or £utfoph!t stage based on quatitative {colour, presence of

- hydrophytes} and quantitative {oxygen profile, algal diversity and
dominance) studies.

10. Methodology for collection of samples {minimum No. of samples and
sampling locations) and analysis will be as per recommended standards
1o be decided by the Committee,

B. impact Assessment :

Probable Impact on anthropogenic activitles undertaken in Rabindra
Sarbobar Lake and stadium, particularly due to organisation of mega events
Itke cricket-and football matches with bursting of fire crackers and emission
of high intensity noise, night lightlng, organising chhat Puja and picnic
parties, activities of various clubs existing In the premises, movement of
large number of vehicles In the park area etc. on ecology, biodiversity and
pollution of the lake environment.

It has also bean decided that while the studies in Items No. 1to 4 under
A above shall be carried out by the 751, BSI and West Benga! State Bio-diversity
Board, studles in items No. 5 to 9 under A shall be conducted by the expert
members of the Committee belonging to NEERI, CPCB and the State PCB,

It is open to the Committee to undertake any other related studies as
ey may deem it necessary, fit and proper,

it has been agreed that the studies shall be completed within two
Wis at the end of which the Committee shall prepare the EIA report
pftgining quantitative and qualitative data including figures, photographs,
5.1 pnces etc. within 15 days thereafter. The respactive institutions shail

de the sclentific, manpower and library support to the Commiitee and KIT
grall coordinate the activities and provide other logistic support and prepare
adequate coples of the report-for submilssion before the Tribunal within 15 days
of the preparation of the report by the Committee”.

i3, In the meanwhile, an Application, Calcutta Citizen's Initiative and
Anr. Vs, State of: West Bengal-& Ors. ~was transferred from Hon'ble

Calcutta High Court to the NGT, registered as Q.A. No. A0(THC)/2017/€2, 1t

is alleged in this application that there is a proposal to construct a temple .

within the Rabindra Sarobar Lake area by Kolkata Metropolitan
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Development Authority. Although this was strongly denied by Ms. Paushali
Banerjee, Ld. Counsel for KMDA on instruction, we prohibited the
construction of any such temple in Rabindra Sarobar Lake area nor any
extension of the existing religious or other institutions. Subsequently both
the OAs, O.A. 136/2015/EZ and 0.A. No. 40(THC)/2017/EZ was heard

together as issues common to both the OAs are involved.

14, On 13" October 2017, Mr. Subhas Datta sought for an
appropriate direction on organlf;;;iﬁn of Chhat Puja in the Rabindra Sarobar
Lake as it is at the threshold, It was mentioned by him that the Expert
Committee recommended not to organise Chhat Puja in Rabindra Sarobar

lake or such other activities in view of the adverse Impact on lake

environment,

15, On 16® October, 2017, Mr. Feroze Edulazi, Ld. Advocate appearing
with Mr. Ashok Prasad on behalf of Bihar Nagarik Sangh filed M.A. No.
330/2017/EZ with a prayer to permit the petitioners to perform “Chhat
Puja” rituals in the Rabindra Sarobar Lake in terms of the guidelines issued
vide order dated 3.11.5616 in 0.A.136/2015/EZ. The report of the Expert

Committee on the effect of ‘Chhat Puja’ festival and picnic being heid in the

remises Is disparaging and there is clear cut' recommendation not to

f# Huch events In the lake premises. However, Mr. Feroze Edulazi, Ld.

undisputed that people at large were aware of our order passed last year as
those are in public domain where we made it clear that further holding of

festival and rituals would not be permitted in the lake and its premises.
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16. Considering the fact that the ‘Chhat Puja’ of the vear is being held
after 10 days, l.e., on 26" & 27" October, 2017 in the interest of justice, we
deemed it appropriate to allow the festival and rituals to be heild this year
on 26" evening & 27° morning as a last chance subject to the conditions
imposed vide order dated 03,11.2016 in O.A. 136/2015/EZ as undertaken
by Mr. Feroze Edulazi, Ld. Counsel for the Applicant in the M.A.. They were
further directed to restore the conditions of the water body as it was
before commencement of the festival and not to carry flowers, fire
crackers, music and PA system into lake premises and not to indulge in any

activity or activities which are not ssentially part of the rituals.

17. On 14/11/2017 PCB, KMDA and KMC filed their respective reports
of compliance. Although none &f these respondents have mentioned any
infraction/non-compliance of our order, we are not happy with the way the
Chhat Puja was organized in Rabindra Sarobar Lake. We have also read
various newspaper where non-compliance of the conditions prescribed by
us including throwing of flowers & plastics to the Lake, playing of DIs and
bursting of crackers in the f-lkabindra Sarob;-r Lake during Chhat Puja events

were reported.

We have also perused the affidavits filed by the Respondents No.
9&10, i.e., Calcutta Rowing Club and Lake Club Ltd. respectively with some
suggestions on the report of the Expert Committee. We have also taken
note of the affidavit filed by The Bengal Rowing Club, Respondent No, 8 in

response to M.A. No. 1258/2016/E7.
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18, Coming to the report of the Expert Committee, we have scrupulously
examined the report and in our considered opinion it is a very good
research based report covering all the areas prescribed therefor and will
serve as an excellent document for educational and research institutions.
We have thus no hesitation ih accepting the entire report and the
recommendations contained therein, which shall form part of our order as

annexiure. PR

Considering the entire facts and circumstances adverted to above,

we deem it appropriate to issue the following directions:-

(i)  The KMDA, which is the custodian of the Rabindra Sarobar
lake shali prepare a DPR for i'mp!ementation of the
recommendations under “Flora and Fauna, water quality of
the Sarovar (Lake) and Lake sediments & sub surface soil “in
consultation with e;;berts from Botanical Survey of India,
Zoological Survey of India, the State Biodiversity Board and
Water Resource Department, Govt. of West Bengal. The DPR
that would Include the cost estimates of the project and a
time line for implementation of the Recommendation shall be
filed in the Registry within six months from hence but not later

than the first week of May 2018.

1

(i} While night time matches/tournaments shall be strictly
prohibited in the Rabindra Sarobar Stadium, day time activities
may be permitted but without bursting of fire crackers and

with regulated sound intensity and regulated traffic.
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{iii)

{iv)

{v)

{vi)

(vii)
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Performance of any Puja, community picnic or organisation of
other social events in and around the Rabindra Sarobar Lake

shalt be sfrictly prohibited,

There shall be no new construction or extension of existing
building without the 1éave of the Tribunal. However, repair
and renovation under the supervision of KMDA shall be
permissible inclﬁaif{-g‘ reconstruction of existing boundary
walls of the Lake Club Ltd. that have co[ilapsed but without

creating opening on the Lake side.

The KMDA shall introduce nominal fee for entry to the Lake
with provision- of free entry pass to the morning and evening
walkers. This entry pass shall carry the photograph, age and
address of the_: person. This shall be decided within two

months, i.e., 4" January, 2018.

The KMDA shall frame guidelines for operation of the clubs
located in the area in question considering the

recommendations of the Expert Committee and periodically

For implementation of the other recommendations, a detailed

phase-wise Action Plan with time line shail be prepared by
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KMDA. The Action Plan shall be filed in the Registry within

two months, i.e., 4" January, 2018,

(viii} We also direct the West Bengal State Pollution Control Board,
to constitute an Editorial Committee consisting of at least
three experts for editing the EIA report submitted by the
Expert Committee, Dr. Kalyan Rudra, Chairman, West Bengal
Pollution Control Board, who shall be an additional member as
the Chief Editor. After it is edited, the EiA Report shall be
published in a book fr‘J}m by the State Pollution Control Board
and Incorporate therein acknowledgement of the contribution
of the expert members who have prepared the report. A
reasonable price may be fixed for the book to recover the cost
of the publicatiqn and also to make it affordable for the
students, research workers and other interested persons and

for libraries of educational and research institutions.

ae R -

With the above observations and directions the 0.A. No,

136/2016/EZ and all connected M.As stand disposed off.

0.A. 40(THC)/2017/EZ

Since issues raised in this O.A. are identical to the onesin 0.A. No.

stoan

136/2016/EZ, the order passed in O.A. No. 136/2016/EZ shall be

applicable In full force in this 0.A. also.

+Z | Regd. Mo, 13802118
EAPIRY DATE
1228
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Both the Q.As stand disposed off,

No order as to costs.

Justice 5.P. Wangdi, JM

Prof.{Dr.} P.C. Mishra, EM
KOLKATA

DATE: 15™ November, 2017

P Mg

Regd, No, 1380218
z EXPIRY DATE »
31.12.28
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Upen Mentioning

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELMI
(Through Video Conferencing}

Miscellaneous Application No.09 /2019 {EZ)

IN
Original Application No, 136 /2016 {EZ)

Kolkata Municipal Deveioprﬁent Authority Applicant{s)

Versus

= uphasDutta&Ors.

[

Respondent(s)

otk

L F ..-Date of hearing: 21.10.2019

. CORAM: HON'BLE MR. JUSTICE S. P, WANGDI, JUDICIAL MEMBER
REREER - HON'BLE DR. SATYAWAN SINGH GAREYAL, EXPERT MEMBER

Fof,}xppellant (s): . Ms. Paushali Banerjee, Advocate
For Respondent(s): ~ None

. - A - {ﬁ;‘ ORDER b.*-.‘n.

1. This fi-_n_aﬁer has been taken up on being mentioned by Ms.
Paushali’ -_Ban‘erjee, learned counsel for the Kolkata

) e M AT TR 3]
"E‘_.Muniqi_pgl. Development  Authority (KMDA). Notice stands
dispcnsé&l': iith as the matter has already been considered

carlier,

By this application clarification has been sought for on behalfl

of the KMDA as regards directions on the Monitoring

Committee to oversee compliance of the directions of the

Regd. No. 1380213
Z EXPIRY DATE
31.12.28
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Tribunal and statutory provisions in relation to the

RabindraSarobarLake.

In M.A. No. 65/2019, we had constituted a Committee for the
specific purpose of going into the question of violation of the
order dated 15.11.2017.Vide order dated 09.04.2019the
Committee was to be headed by the Chief Secretary,
Government of West Bengal with memberscomprising of Senior
Officer from the Department of Environment, West Bengal,
CEO, KMDA, Commissioner of Police and District Magistrate

as members,

It is clarified that this Committee shall also act as the
Monitoring Committee for overseeing compliance of the
direction of the Tribunal and the provisions of the relevant
statutory provisions in respect of the RabindraSarobarLake.
This order shall be in furtherance of the original Qrder dated
15.11.2017 passed in O.A. No. 136/2016 (EZ). It is made
clear that this Committee shall supersede all other
Committees including the Committee constituted under the
orders of the High Court before the case was transferred (o the
Tribunat., This, of course, shall not affect the expert body

constituted in the judgment dated 15.11.2017,
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et

—————

21%0ctober, 2019
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Copy of this order shall be transmitted to the Chief Secretary,
Government of West Bengal and other Members of the

Committee referred to above.,

M.A. No. 09/2019 (EZ) stands disposed off,

S.P. Wangdi, JM

Dr.Satyawan Singh Garbyal, EM

.M.A. No. 0972019 {EZ)

-avt

O
:! 4. No. 13802118

EXPIRY DATE
31,1228
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! Kolkata, West Bengal, India
(6966463, Dhakuria, Rabindra Sarobar, Kolkata,
¥ ¥ West Bengal 700045, India
Lat 22.609637° Long 88.368313°
& 26/11/24 08:07 AM/GMT +06:30

Kolkata, West'Bengal, India

§ G9564q63, Dhakurla, Rabindra Sarobar, Kolkata,
West Bengal 700045, India
Lat'22.50944° Long|88.3568608°

§ 26/11/24 08:08 AM GMT.+05:3

4

¥ Kolkata, West Bengal, India

G955+q63, Dhakuria, Rabindra Sarobar, Kolkata,
L4 g West Bengal 700045, India

E Lat 22.5609668° Long 88.358231°
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Clicked by Dr.0Ipankar Adhya
03 December 2024 08:01

By DEDER
KMDA
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116425, 3:27 PM Gmall - Fwd: Appeal lo Stop titgal Construction k Inside Rarindra Sarobar Lake Area. - 43'_
wwexisie — A /5 '
M Gma“ sikdar assoclates <sikdaf.advocatas@gmai!.com:\v

Fwd: Appeal to Stop IHigal Construction work inside Rarindra Sarobar Lake Area.
1 message

Santanu Chakraborty <santanu.lp@gmall.com> Thu, Jan 18, 2025 at 3.01 PM
To: sikdar associates <sikdar.advocates@gmail.com>

--------- Forwarded message «--r-rees

From: Dr. Dlpankar Adhya <dipankar.adhya@gmait.com>

Datle: Thu, 16 Jan, 2025, 1:22pm

Subject: Fwd: Appeal to Stop IHigal Construction work inside Rarindra Sarcbar Lake Area.
To: Santanu Chakraborly <santanu.ip@gmail com:

Dr. Bipankar Adhya

Depuly Governor Rf Dist 3291

Dist. Advisor 2425 Environment & Pollution Control
TRF Cadre of Tech Adv - Water, Sanitation & Envnmt

Dr. Dipankar Adhya

Environment Protection Engineers
58/6TA, Lake Gardens,

Kolkata - 700045

Gell: 9051781177

Website: www.salewater.org.in

Regs o, 1380218
EP‘JJIRY DATE >

------- Forwarded message - ; 3.12.28
From: Dr. Dipankar Adhya <dipankar.adhya@gmail.com>
Dale: Tue, 17 Dec 2024 at 15:28

Subject: Appeal to Stop litigal Construction work inslde Rarindra Sarobar Lake Area,
To: Rajesh Kumar Sinha IAS CEQ KMDA <ceckmda@gmail.com>

Ce: Md. Gulam All Ansari IAS Seorelary UD & MA Dept, <secy.ma-wh@gov.in>

Sir,

We bring fo your Kind notice that the above work is affecting the bicdiversity of Rabindra Sarobar zone and in violation of
NGT's order dated 15th Nov 2017,

e the members of Sabuj Mancha Kolkata Dlst, , Lake Lovers Association and Morning Walkers all appeal fo you to
kindly instruct suitably to stop the construction work and advise 1o restore the greenery to ils original condition,

We are atlaching our appeal with all signature for your kind parusal,
Thanking you ,

Yours faithfully,

Sabuj Mancha Kolkaia District.

Morning Walkers Assogiation
Lake Lovers Association.

CC The Secrelary . UD & MA Depl. Govt. of West Bengal ; For your kind perusal

2 attachments

n@ Signature_Campalgn056,pdf
4827K

.E; KMC Tox Receipt062,pdf
81K
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To,

The Chief Executive Officer,

Kolkata Metropolitan Development Authority
C.- 184, 2" Avenue, DJ Block, sector i
Bidhannagar, Kotkata 700081

Sub: Appeal to Stop lllegal Gonstruction Work inside
. Rabindra Sarobar Lake Area
Sir,

We bring to your kind attention that we, the undersigned moming walkers =~vironmental
activists and environmentallst are observing that huge dumping of constricz=c malerials
including steel rods and plates apparently for RC construction, besites and closss ¢ s - MAL

L=

PHERE ELO" Gatary which was constructed long back for storing old and used - .,

We are all aware that as per the National Green Tribunal's observation and or3=- 2y nEwy
construction, being detrimental for environment & ecology, is prohibited in the Nao:-z _zvse
Area.

In view of this, we being conscious, discipline and environmentally conscious citizen: o* « - .
 strongly desire that any such construction work should be stopped immediately.

Now we sincerely appeal io you to kndly intervene and advise to stop all such constructior . =-.
in Rabindra Sarobar Lake area,

Thanking you in anticipation,

Yours faithfully, CC: The Principal Secretary UD Dsp, Govi. of W
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To

The Chief Executive Officer,

Kolkata Metropolitan Development Authority
CJ-164, 2nd Avenue, DJ Block, Sector II,
Bidhannagar, Kolkata - 70009 1.

Sub: Appeal to stop illegal construction Work inside Rabindra
Sarobar Lake Area.

Sir,
We bring to your kind attention that we, the undersigned morning
and environmentalist —aré

walkers, environmental activists ;
observing that huge dumping of construction materials including

steel rods and plates apparently for RC construction, besides and
closed to the “MAA PHERE ELO” Galary which was constructed

long back for storing old and used idols.
e that as per the National Green Tribunal’s

any new construction, being detrimental for
is prohibited in the National Lake Area.

We are all awar
observation and order
environment & ecology,

In view of this, we being conscious, discipline and environmentally
conscious citizens of Kolkata, strongly desire that any such
construction work should be stopped immediately.

to you to kindly intervene and advise to

Now we sincerely appeal
Rabindra Sarobar Lake area.

stop all such construction won in
Thanking you in anticipation,

The Principal Secretary UD Dep.

Yours faithfully, CE &
Govt. of W.B.
1. Sd/-
2. Sd/-
3. Sd/-
4. sdf-
5. Sd/-
6. Sd/-
s SESN
i P *../ féas ® SEN '?—\
9. Sd/- //o NOTARY ,}
& Ry o ,{7
G 7
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You are here Homes> Track Consignment
Track Consignment

* indicates a required field,

* Conslgnment Number

Track Consignment

Reglster

v o ho&d R4

EW1I58774214IN
Booked At ‘BookedOn !Destination  Tarift Article Type Delivery
Pincode Location
Rash Behari Avenue - 1722024 700091 2850 Inland Speed Sech Bhawan SO
S0 | 16:30:50 Post
Event Details For : EW156774244IN
Current Status : item Delivered{Addressee)
t Date "Time Office Event
18!12)2024. 7 18:27:51 Bech Bhawan SO Hem Delivered{Addresse
‘ 718!12}2024. ;1101119 Sach Bhawan 8O Out for Dalivery
“[Bilﬂ_zvoi’wiw—" __'407953—49 - | Secii Bhawan SO o !lcmbﬂecefved
181212024 1 05:35:12 " KOLAP TMG Hem Dispaiched
: 1]8112)2024 o 044:38:36 “KOI..AP'Th.io hem Received
18/12/2024 ) 04:16:21 ‘ Kotkata NSH Item Dispatched
181212524 . ; 02:54:42 Koikala NSH tem Bagged
T 1rH2R024 1 234048 ' Kolknla.N;H_- T i I llem Recelved
' ivrté}éozkm S 17:43:34 “Rash Behari Avenug SO ltem Dispaiched
17!12}202; . 17:42:13 Rash Behari Avenve SO llerm Bagged
1711212024. 16:30:50 Rash Behari Avenue 50 {flem Booked
Home
About Us
Forms
Recruitments
Holidays
Feedback
Right To Information

Tenders India
Related sites
hilps:mww.indlapost.gwim__layoulsh Eldop.pmal.lrsckz‘ngnradcconslgnmenl.aspx

Qukck help

Delivery Conllrmed
On

181272024 182751
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Track Consignment Quick heip
* Indicales & required fiekd,
* Conslgnment Number
EW158774228IN I

: Booked At Beoked On Destinatton Tariff Article Type  Delivery Locatlon Delivery Canfirmed
. Pincode [s]}]

Rasl:l Baha_ra:‘#;.venue AT 22024 : 700064 ' 2950 Inland Speed ' Bidhannags CC Block  18/12/2024 14:43:15
10 . jYmeso Post 50
Event Detalls For : EW153774228IN
Current Status :_Il_gpjl Dellvered{Addressee)
: Date I Tlme ' Office Event
) 1_3112!202: T l‘1_4431‘.5 | Bi;ih;nnagr CG Block 50 1 kem Delivered{Addresses)
! 13-._'12}'2025" . 1 10:38:13 i Bidhannagr CC Block SO Out for Dakivery
- !ﬁf12n;2024 B 08:45:23 ' Bighannagr CC Slock SO ltem Recelved

tonomos 059619 KOL AP TMO ftem Dispalched

1811212624 ‘ ; 06:23.05 , KOLAP TMO , ltem Received

181212024 : 08:10:46 Kolkata NSH Hiem Dispatchead
18272024 | 06:00:50 Kokata NSH ltem Bagged

'imé}zoz'dw ) . 23:40:48 - Kolkata NSH fem Raceived

1.TI12€2_02€ - . N i 174334 i ;E?s__hzeharimanue S0 . “____ﬂml_talr.n Dispatched

1712024 "i7:42:43 Rash Behari Avenue SO lem Bagged

AiA'.'lliz'nv'z‘ozqﬂ . i 16:30:50 | Rash Behari Avenus 80 flerm Booked

Home
Aboul Us
Forms
Recruitments
Holidays
Feedback
Righ{ To information

Yenders India
Relalad sites
hllps:'Mww.lndlaposl.govw_%ayoulsn SIDOP.Pona%,TrackingmamConsignmunl.aspx 2
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Abhishek Sikdar

Advocate

10, Kiron Sankar Roy Road, 2™ Floor, Room No.33

Kolkata - 700001
Contact-9831865139

Email-sikdar.advocates@gmail.com

To'

1, The Chief Secretary,

Government of West Bengal,
Nabanna, 13% Floor,

325, Sarat Chatterjee Road,
Mandirtala, Shibpur,
Howrah - 711102;

. The Commissioner of Police Kolkata

18, Lalbazar Street Kolkata -700001;

. The Chief Executive Officer,

Kolkata Metropolitan Development Authority,
Government of West Bengal,

Unnayan Bhavan, DJ-11,

Sector- I, Salt Lake,

.Kolkata - 700091,

. The Additional Chief Secretary,

Department of Environment,
Government of West Bengal,
Prani Sampad Bhavan, 5th Floor,
LB-H, Salt Lake, Sector i,
Bidhannagar, Kolkata - 700 106;

5. The Member Secretary,

West Bengal Pollution Control Board,
Paribesh Bhavan, 104, Block ~ LA,
Sector-Ill, Salt Lake, Kolkata- 700 106;

6. West Bengal State Wetlands Authority and

Principal Secretary (Additional Charge),
Department of Environment,

Govt. of West Bengal,

Pranisampad Bhavan, .

Date: 23.12.2024




Abhishek Sikdar
Advocate ' :
10, Kiron Sankar Roy Road, 2™ Floor, Room No.33
. Kolkata - 7060001
Contact-9831865139 .
Email-sikdar.advocates@gmail.com

Sth Fleor, LB-2, Sector-II1,
Salt Lake, Kolkata- 700 106;

7. The Principal Secretary,
* Ministry of Environment, Forests & Climate Change,
Indira Paryabaran Bhawan,
Jorbag Road, New Delhi -110003;

8. The Member Secretary,
Central Poliution Control Board,
Parivesh Bhawan, East Arjun Nagar,
New Dethi - 110032

y Sub: Ilegal construction in Rablndra Sarobar lake area
My client: Sumita Banerjee d/o Gobinda Gopal Banerjee

Sir/ Ma'am,
~Under the instruction of my client above named I write to you as follows:

My client above named is & concerned citizen and enﬁronmcﬁtal activist and
has been vocal throughout against various acts and activities that tends to
destray the greenery of the Rabindra Sarobar lake and for the nature and
character of the Rabindra Sarobar lake which has been accorded the status
of National Lake. Apart from such an esteemed status it is also considered
and belisved to be lungs of Kolkata.

Recently it has come to the sight of my client above named that construction
work has started to extend the “Maa Fire Elo® gallery, Such construction
work have started without taking into due cunsiderat_ion the fact that

" Rabindra Sarobar is a National Lake area and the pollution and damage to
environment being caused due to such éonstruct_ion is irreparable. That the
assessment of damage to flora and fauna of the lake due to such




i
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Abhishek Sikdar
Advocate
10, Kiron Sankar Roy Road, 2™ Floor, Room No.33
- Kolkata - 700001
Contact-9831865139
Email-sikdar.advocates@gmail.com

construction work have not been assessed by any expert committee
whatsoever. The risk of destruction of flora and fauna is quite evident from
the absence of migratory birds visiting the lake area for nesting this time,
The sound pollution being generated from such high-level construction will
severely disturb the local and migratory bird population, which in turn will

3‘ severely impact the biodiversity. It is very evident from such unplanned and
unassessed construction that no environment management has been drawn
up before such high-level construction commenced,

If such construction work is allowed to be continued and completed then
that will result in additional anthropogenic pressure on the overall
ecosystem of the National Lake. Such unassessed construction leads to
violation of the Precautionary Principle and Sustainable Development
principle.

* Also, it will be noteworthy that it is the winter month when the ambient air
quality in Kolkata is extremely poor and allowing such high-level
construction work in a National Lake area adds to and contribute towards
more air pollution causing trouble to the morning walkers and ecritica) to

} the mormning walkers with COPD who comes here for fresh air.

In the above circumstances it has become extremely necessary that

im.mediate steps be taken to stop the construction work of the extension of

the Maa Fire Elo gallery immediately so that:

&) further destruction of flora and fauna can be stopped,

b) sound pollution can be stopped which is disturbing the migratory birds
' visiting the lake area in the winter season for nesting,




o Abhishek Sikdar
Advocate
10, Kiron Sankar Roy Road, 2™ Floor, Room No.33
Kolkata - 700001
Contact—9831865139
Ernail-sikdar.aclvocates@gmaﬂ.com

<) the ambient ajr quality does not further deteriorate causing more air
pollution and troubling the morning walkers among other and d) the areq
is restored to its previous status.

d) the area is restored to its previous and original statys,
If no steps are taken within seven days from the receipt of this letter, then

. at your entire risk and peril,
Your cooperation in this regard is highly anticipated,

Thanking you,

Regards,

Advocate
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Plncodo i .. l Location Confirmed On
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24112/2024 Ba:ss 30 Howrah Ground Mall Agent ; Rem Dfsgatchsd '

26!1?)2024 03 :50:45 i Huwrah Ground MaHAgent Hem Recehfad

24!12.'2024 03:43:55 Howrah ICH ’ ,l ltsm Dispa!ched

24H2/2024 01:05:11 Howrah ICH | ltem Baggect

241212024 00:28:16 Howreh icH ' | om Receiva

2371242024 20:08:40 Kokata GPO BPC | ilem D!spat(.ﬁed

23M2/2024 19:34:06 Kolkala GPO BPC llem Bagged
Lzanzfzo?es 18:56:17 Ko!kala GPO aPc uem Booked




. Track Consignmany
i Helidays
) Feedback
Right To Information

Tanders India
Related sites
] Websile Policies
Contact Us
Employea Corner
Sitemap
Help

‘External Link§

[ The natisasl portadl of Indla
nelid goviti
Natlonal Voter's Service Pariat

india Coda
Application Security Audit Report

O ® 00 e

[ . CGETITON

-~ Google Play

Download the Post info App
Gol, Created and Managed by

This website belongs to Department of Posts, Ministry of Communications,
Tata Consultancy Services Lid.

(\__*,..;.J.m,%,mmnw%srsmm of Communications. Government of India, Last
. ’

~ EMS SPEED POST » .8 SPEED POST RECEIPT
ew |7 S7OSZ9 W 3 SBET Tio ohred Seopcdrny

Ofte.- I TTAD -‘]2'38 L Puv ol V). B '

Welght - 7y §% Shi&Pna. HOOWy 11165
ChargoRs.. ;= SZEFROM g 9 A )

Signature - 3 u,ﬁ’ KO~

ADVANCE CUST. ID NO, 3000048315 (KOLRATA GPO. KOLKATA - 700 004)

LS bt ey e s e Sraresen

hups:IMww.lncEaposi.gw.W_;lawulsﬂ&’dop.ponal.uack}ng!\rackeonmnmem.sspx Q
. Reg




B e TS

GO112025, 14:14 Track Consignmant
/ €  Signin  Register
. o S S TR |- B W o1

G2@® [z

e Al Mahm'u-.'

India Post

b B Eeada Sevn

You are here Home>> Track CGonsignment
Track Consignment Quick help

* Indicates a requirad field.

* Consignment Numbar

]
e e
EW144570514IN ( O |

Eooked Al .'—Booked On Fastlnatlon l Ta}i.ffTAnlcre 'pre | Dellvery Delivery :
1 Pincods I I Locatlun Confirmed On ,
o et . |
Kokata GRO 231212024 70000 17.70 | Infand Spesd | KOLKATA GPO 2411212024 15:20:01
8PC 18:56:17 | Post

Event Detalls For ;: EW144576541IN
Currant Status : lfem Deliverad(Addressea)

Date Time  [Office  Event
r?anz;zoz‘; 152001 | Kowkatacro ”hi—lé;'n-t_)—eﬁvered(}\ddressee)
_.?4.’1250.2_‘2._ {;5535 ’J E&Lﬁﬁepb {aa_a}Eumbar 37}l Defiverod [To: REC SEC {Atilo Recoipt Room)
20122024 | 10:37:27 'KOLKATAGF'O out for Defvery
' | 2422024 | cazeas | Ko | KOLKATAGRO ! lemRecsived ;
—2:1132024 06:16:20 ikoucata RMS Mails ™o Item stpatched ) . I‘
| 23122024 | 200948 | Korars 0P s,c ] Nem D!spaiched ) ' ‘ :
Eﬁmm 200744 | Kolkata GPO BFG ’Item Bagged w '
R e LT S [y _
:
Homa
Aboul Us '
Forms .
Reciuitments
Holidays
Feedback

Right To Information

12

mtps:lfwwwm&postgww__layoulsh SIDORPorla!.TrackinofTrackCom!gnmenLaspx

e e ——t i 1




Track Gonsignment

Tenders India

Related sites
Website Policies

Contact Us
Employee Corner
Sitema;i
Help

External Links

inefid goviti

National Voler's Service Portal
India Code
Application Security Audit Report

:
5" , O ® 06 o

[ o GETITON

- Google Play

Ak

Downioad the Post Info App

This websile belongs to Dapanment_of Posts, Ministry of Communlcations,
Tata Consultancy Services Lid,
Content owned and updated by Depariment of Posts, Minfstry of Communications, Government of India. Last
Updated: 01 Jan 2025

, Gol. Created and Managed by

e L  awm ap

& __SPEED POST RECEIPT
2d 0 7 e -
S4 Valloe Jo [jomaonel oF
S

i Vet

H
EMS SPEED POST N
w14 S7o5Yy w3 5
jato- 9% 95 T3 3
[(Weght- e !§
* 1 Gharge Rs, 24 - g
Signaturs - . % g . Kol
. AD\{’ANCE CUST I NO. 30000 9815 (KOELMTA GPO. KOLKATA - 700 001)

IR Iad bae an Stneet -
‘= FROM 3 A v Lok

" e

hupsn’hmw.;nﬁ‘mposl.wvm_iayommSfDOP.Pona!.TracHngITrackConslg:menLaspx

Vi we




.

020112025, 14;14 Track Consigrment

8  sigam Register

v M & h @
' 7 .
G2@ e
Azadiy,
e Ll A Harwl,\'.u
You are here Home>> Track Conslgnment
Quick help

Track Consignment

. Indicates a required fiald.

t Consignmem Number

' EW1445705250N '

[Booked At [Booked on Destination | Yarltf TArticto Type " Delivary Dellvary

] Pincede - . Locatwn 1 Confirmed On

[ Kolkata GPO | 2871272024 700091 F12.70 . inland Speed Sech Bhawan 241212024 18:20:29
. I BPC 18:56:117 * Post [ :{s]

Event Detalls For: | EWiddsTonsan T
Current Status ; +Hom Dellvered(Addressg.)

Date J'ﬁma e i__ca —— o [Ef"'f".
2401212024 l 18 20:21 Sech Bhawan SO . rlem Delwefed{Addressee}
.Ed};;z‘o;;_mm 11 1?.58 I ! Sech Bhawan SO ; Out ror Dalivafy
2z | obsoos  senbremnso . | om Recaiveq
241272024 Md;z?zz*ﬂlxomp ™o ‘__#: ‘4'"?2 0_%@‘@_8?

v 232024 20:16:45 [ Kolkata GPO BPC Hem Dlspalched
222043 [19asia | Kot s e f tom Baggad
2wio024 'W:Ts_.-;:‘{ 7 kokmarosre £ Nom Bosked

Home
About Us
Forms
Recruitments
Holidays
Fesdback
Right To Infarmation

Tenders Ingia

hlipsrewwinglapost, govin!_| Ia)'outsliGIDOPPonaLTrackJngfrrMGonsignmenLaspx

— . 3 B e O




| e - Traek Consignment
T , Related sites
l ’ Website Policies

¥y

o Contact Us
zr_,;// Employee Comer
:t - Sitamap
. ‘/ Help

/. ExternalLinks

[ 4 nationad portal of Sndia
did.goviti
i National Voter's Service F?é_riai
{ndia Code
Application Sacurity Audi Repont

O ® 00 0

I GETITCH

- Google Play

Download the Past Infe App

This websitg belongs to Dapartrnent of Posts, Minlstry of Communicaticns, Gol. Created and Managad by
}

Tata Consultancy Services Ltd.
Content owned and updated by Department of Posts, Ministry of Communications, Govemnment of India, Last
Updated: 01 jan 2025

——n

.| EmMssPeepposST . | & SPEED POST RECEIPT
w [ 4970525 w@ gg 10 %ﬁeﬁﬁueBMf oltire,
- R . \ .
T S 2} Sk [ake WO
ChargoRe.- 9] §§ (FROM &2 A (A
Signature -. A Kol |
ADVANGE CUST. 1D NO, 3000045815 { OgKlTA GPC:. KOLKATA - 700 001!

h!lps:fhwwmapost.wfw_hyoutw SA)OF'.PoﬂaLT{ackiﬂgffrad(Consignmanl.aspx




02/01/2025, 54215

|03 T Y Y

Track Consignment
o SignIn Raglster
v A B R 4 Q
P

You are hede Home>> Track Consignment

Track Consignment

* Indlcates a required fiald,

* Consignment Number

Azadiy .,
g YRS TS

Quick help

EW144570542IN l e !
!EJS{NT&"“‘ E;—ok;; 6n Bastlnatlon T farlff Article Type - ballvary Location Delivery
-Plncada ., Confirmed On

Kotkate GPO 23;;2;265; o ?00106 i ATT0 Inland Spséd Bidh;zn Nagar 18 ' 2411212024
BPC 18:56:17 ) Post . Market SO 16:25:39
Event Dotalls For : EW14457084211 T
Current Status : ltem Delivered(Addressee) R

Date Time Office ! Evant

24112.'20'241 16:26:39 Bidhan Na;;:ii-aél;;t— éb—ﬁp ST Tl(am Delivered{Addressee)
;1;1212024 09:47:56 B.Idhar.w N;g_;r“lB Matkel 50 Oul for Darrve:y

2411212024 08:46:01 Bidhan Nagar IB Marke% S0 . Itam Raceived

24[12/5554_ T ?6;22 o KOLAF‘ TN-!O o i llem Daspatched

231212024 645 | akate eomrc " om Dispatohed

5;!;2!_2—0—2;“ B “——1_ 9 27 58 h E Kolkala Gf’_(?_BPC L 1 ftern ?agged

23/12/2024 18 56 ﬂ' ! Kolkata GPO BPC Hem Booked

Home
About Us
Forms
Recruitments
Holldays
Feedback
Right To Information

Tenders India

hﬂgsﬂh&w.ln&ipo;l.gwlru‘_laywls{!SIDOP.Poﬂal.Tfaokingmad(Cmigmnenl‘.aspx

L

Reqd. No, 1380814
< %xmmaggﬂs




hllpsh’MMIﬂdiapongovW_laywlsl!SJDOP‘Pcdal.de&hgftradiConsanaspx

Track Consignment :Z;

: / Related sites
i Website Policles
Contact Us

Employee Comer

Sitemap
Help

i
External Links

* 4 RABSA portal of Indla
nefid.goviit|
National Vioter's Service Porlal |

India Code -
Application Security Audit Report

Download the Post Info Apn

This website belongs fo Depariment of Posts, Minlstry of Communications, Gol. Created and Managed by
Tata Consultancy Services Ltd:
Content owned and updated by Department of Posts, Ministry of Communications; Government of India. Last
Updated: 01 Jan 2025

" EMS SPEED POST 'y £  SPEED POST RECEIPT
N SYL. s8a0 The AddiHovd  chyed

EW I‘T'TSFOS*??— N gﬂo,g ee;\-dmr ol ol
Dato-_93.[2:27 a 98— FERTYEIL:
Waight - 2% W8 K ‘SAWF-AS'(G Yt
ChargoRs.- 9 W 5 g=FROM _ £ A,

Signature - , % §§3 : Kol

ADVANCE CUST, ID NO. 3000049815 (KOLKATA GPO, KOLKATA - 700 001)

T e e DL




ca - . L e e L Fy
~ AL e - . e I DI JORE T A n T NV

. ‘fzackconsigtmaﬁl ';rr ' '

02/01/2026, 14:17

=] Signin  Register

- )
3 : v A & & & a
Fimame
- ‘ 62@ Azadig,
' e A pahotay

—_— India Post i
— DakBamr on fonn H
- You are here Home>> Track Caonslgnment :

Track Consignment Quikck hetp

* Indicales a required field.

* Consignment Number

. EW1445705561N : ! [ 0
Lo PR —

Eooked At [Booked On i Destination ! Tariff Art!ch; Type Dallvery Locallon Delivery |
i Pincode I ; i + Confirmed On !
Kokkata GPO | 2312/2024 ! 700106 ETA R Inland Spesd Bic'vhan Nagar 1B 2411212024 !
BPC 18:56:17 i i Past Market SO 16:25:39 |
* -. e vem ———aa H . . I
Event Details For : EW144570555IN : :
Curcent Status : Item Dellvered(Addresses) ' ;
Date Time i Offlca '| Evont :
2411212024 15‘25‘39 Ehdhan Nagaf B Marke! SO ltemn Delivored{Addressee)
2411212024 09:47:36 { Bidhan Nagar 18 Market SO Qut for Delivery
241212024 08:40:01 Bldhan Nagar iB Markat SO . item Recelved
. 24M2/2024 - 06:27:22 KOLAP TMO I Hern Dispatched
231202024 20:18:45 Kolkata GFO BPC Item Dispatched
2311242024 19:27:58 Kolkata GPO BAG ! 1tom Bagged -
23/12/2024 18:56:17 Kolkata GPQ BPC ; Hem Booked
H
_ Homse *ﬁ:
- . . .+ AboutUs ‘”f" },
Forms . ’ z RPgd s, 1351“?!1 & } ,
Recruitments EXFIRY puig /)
: 51123 /-]
Holidays @ N 8 /T
Feedback 0

Right To Information

Tenders India

« hipa:ftevww ks past govind_layoute!! S/DOPPortat. Tracking/TrackConsignment.aspx ' 2




Track Consignment
Relatad siles
Website Policies
Contact Us
Emplovee Comer
Sitemap
Help

, W External Links
: r' . The natanal portal of Indla
| indid.govim
’ Natlonal Voter's Service Portal

India Code
Appiication Security Audit Report

. 0 ® 000

['- L GETITOH

> Google Play

(i

//
__,_\ \_//
Post m{b

Bownload the Post Info App

This website belongs o Departmant of Posts, Ministry of Communications, Gol, Created and Managed by

Tata Consultancy Services Ltd. ’

Content owned and updated by Department of Posts, Ministry of Communications, Government of India. Last
Updated: 01 Jan 2025

b o oo, e o
EMS SPEED POST 3, (5.  SPEED POST RECEIPT
: Q28 . TO £

51.1;;!%?25;% : 3,8,, W B Pofludtoval Cordovd,

Wolght- 7 % 128 SiiFlake Kol-10:6 i
“Thargo Re, = 2 ] g3 FROM S & A-(AdY

Signatura - {0 23 ok

ADVANGE CUST. ID NO. 3000049815 (KOLKATA GPO. KOLKATA - 700 001)

t hitpsuiivra dedtagost.govind_layouts!| S0P Portat, Tracking/ TrackConsignment.aspx

B o T T SO ¥

3




Event Detalls For ; EW1445705601N
Current Status : tem DeIIvered{Addressee)

}
1712025, 1321 Track Consignment
~ ©  Signin  Register
v A & R 4 q
T
sy - G2® o=
e Anvaiy Mahulsaf
ey s
E B i
You are here Home>> ‘Frack Consignment
Track Consignment " Quick help
* indicala‘s a required field,
* Consigament Number
EW144570560IN
[Bnoked At Booked On Destinatlon Tarﬂxr-tlc?e_:r;éé_ D;ﬁv;ry Lo.callon - Delivery
Pingcode - 1 Confirmed On
Kolkata GPD 231212024 TO0108 17.70 tniand Spead Bldhan Nagw 1] ' 2411212024 18:25:3%
BPC 18:56:47 Market SO ’

Date Time Office S |“E;ient
2:1?2!:0;;‘*_‘;5”2;3;—*' i }lldiwn Nagar IB Marke% SO f fem Dahverad(Addressee)
2411212024 09:47:38 Bldhan Nagar I8 Mark;t‘—sﬂomﬁ T .'L Qut for E-)elwary
;ME;Z_O-Z—‘}M o -6;4_93; T B!dhan Nagaf B Marke! SO ! tlem Received

24!12!2024 B 06:2?:;2 o KOLAP TMO o  lom Dispatched
23."12!2024 20:16:45 Koikal;gga-é;(;—"" T | !t;rn Dls-patched
__-231121'2024 19:27:58 KDTkavI;iG;(;BF:(T - ; ‘ nem Bagged

2371212024 _ 18:56:17 Kolkata GP_O_!E?CM o o :. ilem ﬂooked

Home
Aboul Us
Forms
Recruitments
.. Holidays
' Feedback
Right To Information

Tenders India
: Related sites
Websita Policles

' Mipsiiveaw, Indiapost govins [_layouls! 1 5/D0R Portai, ﬁaokhgfl‘rad(CmsigmenLaspx

fi!
4, No, 13802118 |
& JpIRY OATE
IRER L

7

R L,




Tratk Conslgnment
Contact s
Employee Corner
Sitemap
Hetp

External Links

indiE e
National Voter's Service Portal

i India Coda
' Application Security Audil Report

0@0.@

[- . GETION

Google Play

Downtoad the Post Info App

This website belongs to Department of Posts, Minlstry of Communtcations, Gol. Created and Managed by
Tata Consultancy Services Ltd,
Content qwnad and updated by Department of Posts, Minislry of Communlcallons, Government of India, Last
Updated: 16 Jan 2028

EMS SPEEDPOST © 3, . § SPEED POST RECEIPT
3 5

EW Hﬁﬁ":l-é' $Zp w258 5

Date- — 937 a8

Welghi - Wy

-Gharge Rs. - i E g §

Signatura - ' E’ p

ADVANCE CUST. ID NO, 3000049816 (KOLKATA GPO. KOLKATA - 700 001 ]

- e o T T
» Y el

Tp{‘qamn% ";'

. 2B S

212




02/01/2025, 14:18 Track Consignimant
2] Signln  Register
%' - v A 3 B 4 o
' Fame—
Gz@ Ay
R Uoutan) ATEpeatie oy

—_ - Trndin Post

g Eah Frrhasere
You are here que,» Track Conslgnmant
Track Consignment , : Quick hela
* Indicatas a required field,

* Conslgr_umenl Number

T
EW144570573IN l oo

5@5?( “rge;oke“d On : Das.i!n.atlon E Tarltf Articte Type Dellvery ! Delivery
Pincode ) . Location Confirmed On
Kolkala GPO | 23/12/2024 110003 1 41.30 ' Inland Sposd  LodiRoad HO  26/12/2024 18:10:24
BFC N 18:56:17 E + Post .
Event Detalls For : EW144570573IN
Current Status : ltem Delivared(Addressee) e )
Date Time ] Office * Event
261212024 16:10:24 ! Lol Road HO i llem Defivered(Addresses)
281212024 1i:3t:05 l Lodi Road HO ] Qut for Dolivery
o | 26mrz024 07:69:38 I Lodi Road HO : flom Recelved
. i wmee m e Gk b e e om e . L i .
26/12/2024 05:25:00 i New Delhi NSH - Item Dispatchad
e g e s o )
26/12/2024 1 60:39:43 . New Delh] NSH ilern Bagged _
2311212024 18:31:65 | Kolkata. GPO BFG. . | ltem Dispatehed
231212024 19:20:26 Kolkata GPO BPC : ltem Bagged
23122024 18:56:17 !' Kotketa éPO BPC i llem Booked
} Home
About Us
Forms
Recruitments
Holidays
Feedback
Right To information
t hIIps:IMmeiapostgw.w_layoulsH5!DORPodaI.TracklngﬂrackConsignment.aspx 12




i b .~ .
R TR TN . . . P . T

)

. 02/0112028, 14:19 Tiack Consignment
Tenders India
. . Related sites
o R Website Policles
} ) Contact Us
Employee Corner
Sitemap
Heip

External Links

. 7 nationat pon-.n of Indla
indid.govin
National Voter's Service Portal

India Code
Application Security Audit Report

O 000

GETHON

H . . Google Play

Downlead the Post Info App

This webslte belongs to Department of Posts, Minlstry of Communications, Gof, Crealed and Managed by
Tata Consuitancy Services Lid. .

Content owned and updated by Department of Posts, Minlstry of Communications, Government of india. Last
Updaled: 01 Jan 2025

S S U

. | emsseepposT § SPEED POST RECEIPT
| Ew H64723 N8B S52ET0 Pon P Beenvirny
'5 o,ta-\‘{;g)g_%q Eégé MMty 8 £ 94,\;}{‘%?@
. [ Welght - oL 2§ 7 Nt Delivt-
| ChargoRs.. " & g 3 jcFROM 3 & AR
Signature - : 23E L]
ADVANGE CUST, ID NO. 3000043815 (KOF&TA GPO. KOLKATA - 700 001) _
| ASIS KR. SEN
? NOTARY
| ‘ & %
o _.hr .J.r‘vmw.k}diapcst,gww_layomshSIDORPonai.TrackinginackConsignment.aspx \Qlit o{ ’ﬁ.’éf %2
. . - .. . . . e PR - ;-.;i"."}f';.‘:#‘ Ve e




- . - L2 .

020172026, 14:20 . Track Consigninent
L / } ©  Signth  Register
‘ v B & = 4 a
. A o
< ' GZ@ Azacliy
. e At AR oLy
— India Post
. — h\h“w.s'n-
You are here Home>> Track Conslgnment
Track Consignment Quick h.eip

* Indlcates a required Reld.

* Consignment Number :

' EW144570587IN ‘ o
N T . : e

{Bookad At Booked On Desifnallon l Tariﬁ lﬂ\rtk:la Type Dellvery ¢ Delivery

. Incode . : Locaﬁon Confirmed On
Kolkala GPQ 231212024 110032 E 41 30 Inland Speed J Shahdara SO 26/12/2024 16:58:24
BPC 18:86:17 Pos

Event Dolalls For : EW144570587TIN
Current E Status | item Delivered(Addressee)

Date [ Time .Office i Event
26122024 P ! handara 50 S Iten'; DefiverediAddressec)
26M12/2024 12:09_;‘17-»5_ o Sha;ld_ar; éo ) ; Out for Delivery
281212024 090454 Shahdara SO | | llem Received
2611212024 05:55:00 ) New Defhi NS-I-TT_ T “I I;e;w; D“i‘s;a—t;zhed .
26/12/2024 ORitAT  [Newbennew ) ) il ltem Bagged L
2311212024 19:31:55 Lofcg}icwsfg gric_ _|tem ?i‘spalfvheé , |
2312202 o202 f Kolkels GPO BPC ' tem Bagged :
[2311212024 18:66: l?_ | Kolkft_a EF:E Bj’C— o I llem" Boaked
Home
About Us i
Forms
Recruitments
Holidays
.Feedback

Right To Information

hlipsdhave hdlapostgw)nl _layouls/ 151000 Portal, Tlackéngmack(:ons:gnmemaspz




I

I

R e

Track Conslgnmant ‘ gj

Tenders India
Related sites
Website Policies
Contact Us
Employse Corner
Sitemap
Help

External Links

onai porLa of tndl

Indid.govin

National Voters Service Portal
India Code
i Application Security Audit Report

O ® 0 0@ O

o GETITCH

e Google Play

Download the Post info App

This website belongs to Pepartment of Posts, Ministry of Communlcations, Gol, Created and Managed by
- Tata Consultancy Services Ltd.
Content owned and updated by Depariment of Posts, Minislry of Communications, Government of India. Last

? Updated: 01 Jan 2025

|~ ewsspeEpPosT & SPEED POST RECEIPT

EW_M454s et i S SEE0 Mandeen 5e Ovp barry

Date- 92 1429 T “-ég tonae {Ps lluHou oty

Waight - L] =] 3%._,,.-[1@3;

ChargoRe.- 4 ¢ TEE b

Slgnature - = 3 § Ko~ / .

ADVANCE CUST. ID NO. 3000049815 (K o‘g‘mmepo. KOLKATA - 700 001)

% — ‘r
pTapv

' 2




24
/C)vmf:}om«- ;é/;

State Wetlands Authority
Department of Environment, Government of West Bengal
Pranisampad Bhavan, 5% Figor, LB-2, Sector-11], Salt Lake, Kolkata — 700 106
No. 018 -SWA/EN/4/2023-24 (1.ink-3) Date: &2 .01.2025
From: Chief Technical Officer,
East Kolkata Wetlands Management Authority (EKWMA)

To:  Chief Executive Officer,
Kolkata Metropolitan Development Authority (KMDA)

Sub: Complaint received from Sti Abhishek Sikdar, advocate of St Sumita Banerjee auuinst
illegal construction works of extension of the “Maa Fire Ejo™ gallery in Rabindra Sarobar Lake
area,

Sir, .

Please find enclosed herewith the copy of the lelter received from Sri Abhishek Sikdar.,
advocate of Smt. Sumita Banerjee, which.is self-explanatory, Accordingly. 1 am directed 1o
request you to kindly look into the matter and submil a report to this oflice in this regard w

Yours sincerely,

B

Chigf Technical Officer, 11K WMA
et

[V

Enclo: As stated,

Regu. No. 13802/18 |
Z\Re R oare 120

7
|

31.42.28 *
No.DIEi]@:)“SWAfBN/M/ZOM-M (Link-3) o "f,'r/,/qég 01,2023
Copy forwarded for kind information and further con i _mi@ité?‘/’

. Additional Chief Secretary, Department of Fisheries,
Fishing Harbour.

2. Municipal Commissioner, Kolkata Municipal Corporation.

3. PS8 to Minister-of-State (Independent Charge), Environment Depariment,

4

h]

Aqaciiure, Aquatic Resources and

- PS to Additional Chief Secretary, Environment Department,
. Sri Abhishek Sikdar (sikdar.advocaies@gnmil.cnm)

/@

Chief Technical Officer. ERAWMA
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Abhishek Sikdar pifry
Advocate X
18, Kiron Sankar Roy Road, 2" Floor, Room No.33 : ) \

Kolkata - 700001 /:’."‘ ¢
Contact-9831865139 Kﬁaff o§

Emailasikdar.advocates@gmai}.conf{\r

2

Dater 23.12.2024

L. The Chief Secretary,

To
Qovernment of West Bengal, \%\\9‘)

Nabanna, 13% Floor, I
i i e S {of
325, Sarat Cha}ter;ee Rdad, @m P
Mandirtala, Shibpur, . E‘ .
Howrah - 71 1102;
[t

2. The Commissioner of Police Kollkkata
18, Lalbazar Street Kolkata ~700001; .

3. The Chief Executive Officer,
Kolkata Metropolitan Development Authority,
Govérnment of West Bengal, et e L
Unnayan Bhavan, DJ-11, Lantosi: i
Scctor- 1I, Salt-Lake, : - YWebanas Mananarnrs i ’

Kolkata - 700091 ' e j?j/ 2 ZZ/
4. The Additional Chief Secretary, 2?//2/2 . Zy

Department of Environment,
Government of West Bengal, ...
Prani Sampad Bhavan, 5th Floor,
LB-1I, Salt Lake, Sector JII,
Bidhannagar, Kolkata - 700 106;

5. The Member Secretary,
West Bengal Pollution Control Board,
Paribesh Bhavan, 10A, Bluck - La,
Sector-111, Salt Lake, Kolkats- 700 106;

6. West Bengal State Wetlands Authority and
Principal Secretary: {Additiong]. Charge),
Department of Environmient,
CGovt. of West Bengal,
Pranisampad BRavan,




Abhighel Sikdar
Advocate
10, Kiron Sankar Roy Road, 2™ Floor, Room No.33
Kolkata — 700001
Contact-9831865139
Email-sikdar.advocates@gmail.comn

5th Floor, LB-2, Sector-il,
Salt Lake, Kolkata- 700 106;

7. The Principal Sedratiry, ~
Ministry of Environment, Forests & Climate Change,
Indira Paryabaran Bhawan,
Jorbag Road, New Delhi -110003;

8. The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, Bast Arjun Nagar,
New Delhi - 110032

Sub; Hlegal construction in Rabindra Sérobar lake area
My client: Sumita Banerjee d/o Gobinda Gopal Banerjee
_ 8ir/ Ma'am,
Under the instruction of my client above named | write to you as [ollows:

My client above named is a concerned citizen and environmental activist gl
has been vocal throughout against various acts and activities thal 1ends w
destroy the greenery of the Rabindra Sarobar lake and /or the nature and
character of the Rabindra Sarobar lake which has been accorded the status
of National Lake:. Apart from such an esteemed status il is also considerel

and believed to be lungs of Kolkata.

Recently it has come to the sight of my client above named that consiruciion
work has started to extend the “Maa Fire EloT gallery, Such constructinn
work have started without taking into due consideration the faer il
Rabindra Sarobar is a National Lake area and the pollution and damage
environment being caused due Lo such construction is irreparable. That 1he

assessment of damage to flora and fauna of the lake due to su
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I
'

gt
Abhishek Sikdar
... Adyocae
10, Kiron Sankar Roy Road, 2™ Floor, Room No.33
Kolkata ~ 700001
Contact-9831865139

Email-sikdar.advocates@gmail.com

construction work have not been assessed by any expert commilice
whatsoever. The risk of destruction of flora and fauna is quite cvidens from
the absence of migratory birds visiting the lake area ft_)r nesting this time.
The sound pollution beirig generateéd from such high-level construction will
severely disturb the local and migratory bird populatien, which i turn wilt
severely impact the biodiversity. 1t is very evident from such unplanned s

unassessed construction that no environment menagement has been drnwn

up before such high-level construction commenced:

If such construction work is allowed 10 be continued and completed then
that will result in additional anthropogenic pressure on the overall
ecosystem of the National Lake. Such unassessed construction leads 1o
violation of the Precautionary Principle and Sustainable Develuprmnt
princiiﬁe.

Also, it will be noteworthy-that-it is-the winter month when the ambient air
quality in Kolkata is extremely poor and allowing such high-fevel

construction work in a National Lake area adds to and contribute wwarls

- more air pollution causing trouble to the morning walkers and critical t

the morning walkers with COPD.who comes here for fresh air.

In the above circumstances it has become extremely necessan U

immediate steps be taken to stop the construction work of the extension of

tbe-Méé Fire Elo gallery.immediately.so.that; -

a) further destruction of flora and fauna can be stopped,

b) sound pollution can be stopped which is disturbing the migratory birds
visiting the lake area in the winter season for nesting,
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¢) the ambient air quality does not further deteriorate causing more nir
pollution and troublirg the moming walkers armong other and d) the area
is restored to its previous status.
d) the area is restored to its previous and original status.
If no steps are taken within seven days from the receipt of this letter, then
my client will be compelled to initiate neccssary legal action against vout
authorities including all connected authorities before the appropriate forum
at your entire risk and peril.

Your cooperation in this regard is highly anlicipated.

Thanking you,
Regards,

Of NOTARY
. Regd. No. 1380218
EXPIRY DATE
31.12.28
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